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Thursday, April 19, 1962/
Chaitra 28, 1884 (Scka)

The Lok Sabhg met at Eeleven of
the Clock

[MR. SpeakeR in the Chair]
MEMBERS SWORN

Mr. Bpeaker: If there be any hon.
Members who have not taken the oath
or subscribed to the affirmation, they
may do S0 now.

Shrimati Vijaya Raje
(Gwalior)

Shri Mohanlal Bakliwal (Durg)

Scindia

Shri Sisir Kumar Saha (Birbhum)

——

11,01 hrs.
BUSINESS OF THE HOUSE

Mr, Speaker: We shall now take up
questions,

Since many of the hon. Members are
new, it will help me and the Re-
porters, if they announce their names
before asking supplementary ques-
tions. We shall require that practice
only for some time, but that would
help us in the beginning,

There js one other thing if I may
be permitted to say just at this
moment. It has been seen here that
we have hardly been able to take up
ten or twelve questions during the
Question Hour. It is for hon, Mem-
bers here to decide whether we
should continue that practice, or they
degire that a larger number of ques-
tions ndght be covered

ITHANLSD—1.
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Shri Raghunath Singh: A larger
number should be covered.

Mr. Speaker: There is growing
awareness on the part of hon. Mem-
bers, and we are getting more and
more questions, If I disallow many
of them or convert them into unstar-
red questions, then hon. Members
feel disappointed, and they insist that
their questions must be allowed as
starred questions. But the ultimate
regult remains the same, because only
ten or twelve questions are covered,
and the others are only printed in the
proceedings with written answers.

Therefore, I hope that hon. Mem-
bers would agree that we should try
to cover more questions here in order
to elicit information, and hon. Mem-
bers can use the information that they
will get for other discussion in other

forms. May I take it that this is
agreed to?

Several Hon. Members: Yes.

Shri Nath Pai: May I submit one
thing? We would very much like to
see that more questions are covered
every day. But the reason why we
cannot take up so many questions is
not that we are asking too many sup-
plementary gquestions; if you can
somehow persuade the Treasury Ben-
ches to give forthright answers to
questions, then a larger number of
questions can be covered.

Mr, Speaker: In my opinion, during
the Question Hour, not a second
should be lost in unnecessary answer
or question. The questions should be
brief and 1o the point, and the
answers precise, Then probably we
will be able to cover more questions
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Shri Tridid Eumar Chaudhuri: The
snswers should also be informative.

Mr. Speaker: They should not be
briet in the sense that they do not
reveal the information that is _needed.
They should give the information that
1s required by Members. But they
should be brief and to the point.

Some Hon. Members  rose—

ghri Tyagi: No more discussion on
this.

Shri H, N, Mukerjee: It might be
necessary in regard io certain ques-
tions to have a fairly large number of
supplementaries answered. It de-
pends upon the nature of the question,
[ take it that you will exercise your
discretion and not have a hard and
fast rule that you would have only
two or three minutes per question in-
cluding the time taken for supple-
mentaries.

Mr. Speaker: I entirely agree with
the hon. Member there.

Shri Jaipal Singh: There is one way
of economising time. It is that when
several names are bracketed together
over a question, the Chair need not
call the names one after the other.
Whoever is present may get up and
put the question.

Mr. Speaker: That is already there.
If the Member whose name appears
first is not present, the Chair. can call
any of the other names, not neces-
sarily the second or the third.

Now, we shall take up Questions,

ORAL ANSWERS TO QUESTIONS

Price of Cloth

*1. Shri Harish Chandra Mathur:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have con-
sidered the question of fixation of

APRIL 19, 1002
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prices of cloth and yarn keeping in
view congpumer's interest in the
matter; and

(b) what is the presant procedure
in fixing and marking prices and what
change is contemplated?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Bhri Manubhal Bbah): (a)
and (b). A statement iz laid on the
Table of the House.

STATEMENT

(a) and (b). The several aspects
affecting the problem of cotton textiles
and prices were referred to the Tariff
Commission in December, 1860 for a
full enquiry and report. Under their
terms of reference, the: Commission
will have to recommend inter-alia
fair ex-mill prices of cloth and yarn.
The matter will be considered fur-
ther by Government after receiving
the Commission’s report.

According to the revised scheme of
voluntary price regulation effective
from 1st January, 1861 mills are not
to charge prices higher than 20 per
cent for coarse, 17 per cent for
medium °‘B’, 13 per cent for medium
‘A’, 8} per cent for fine and 8 per cent
for superfine over August, 1859 con-
tract rates. However, in regard to
‘Popular Varieties’, which would con-
stitute 25 per cent of the mills’ pro-
duction for internal consumption, the
above percentages would be reduced
by 3 per cent. for coarse, medium B,
and Medium A and 2 per cent for fine
and superfine categories. Wherever
the prevailing prices were lower,
these prices are to continue. The
retail prices are fixed at 18 per cent
over the stamped ex-mill price.
Prices for various counts of cotton
yarn have also been prescribed.

Pending the report of the Tariff
Commission, Government are keeping
under constant review the current
system of voluntary price control,

Shri Harlsh Chandra Mathar:- Io
the stalement it is said that ‘pending
the report of the Tariff Comamission,
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Government are keeping under const-
ant preview the current system of
voluntary price control’. May I know
what is the result of the review and
what are their conclusions?

Shri Manubhai Shah: We fee] that
voluntery price control has worked to
the gatisfaction of all concerned. But
I cannot say that in every case it has
been fully observed,

Bhri Harish Chandra Mathur: Is 1he
hon, Minister not aware that even the
trade and industry have admitted
that there are quite a large number
of mills which have introduced a
number of varieties which have not
circumvented the system of voluntary
price control?

Shri Manubhal Shah: That is not
precisely our information. What has
happened is that in regard to some
varjeties which are in popular
demand, there is an acute shortage
and the voluntary price control
system has not worked as satisfae-
torily as we had hoped for.

Shri Nath Pai: Is the hon. Minister
aware of the statement made by
spokesmen of the textile industry
that because of the inadequate supply
of cotton, prices are likely to in-
crease? If so, what is the reaction
of Government tp their proposal to
import some cotton from abroad?

Shri Manubha) Shah: This question
would not arise out of the main ques-
tion, but with your permission, I may
say that I am going to deal with that
question later on.

Shri 8. M. Banerje: Has the atten-
tion of the hon. Minister been drawn
to the fact that during Dusserah,
Diwali and Holi, prices of cloth, both
medium and fine, went up by 10—2§
per cent in certain cases? If so, what
steps are being taken by Government
:;.see that prices do not go up lke

t?

Shri Manubhai Shab: If the hon.
Member goes through the statement,
he will find that T have said that we
are gwaiting examination and report
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of the Tariff Commission, As s00n as
their Report is recelved, Governmens
will deal consider it and announce

- their decision.

Mr, Speaker: Question No, 2—8hri
Bhakt Darshan.

Bhri Harl Vishng EKamath: May |
request that Questions 21 and 22 may
be taken up along with Question
No. 2 ang answered together, as they
relate 1o the same subject?

Mr, Speaker: I have received a note
here saying that they can be taken up
together. If the Minister is agree-
able, they may be taken up together—
These questions will be answered fo-
gether.

Wifiad¥ gro wrefa st w wfeesw
.’.
(st wer o
*3.{ ot fro wo i
Ld’rmm

FqT QW AWt 03 WA, (8% ¥
arafeT ge §eur 8 999 & qrEe
* a7 ¥ € g wu fw o

(%) ;1 Iq0 @ v AW
I AT K2 & wfawaor ®7 #7E
Ay weard wdy gt ¥

(@) afx &, ar w1 37 wiawo
97 GHT AN AT UE fqEIe AT
9T 9T @7 ST 60

(w) T@ wwre & wleeaor
ey ¥ e FO7 & fad ww A
fasty wrdarEr w w2 7
The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sirr A
fresh instance of Chinese incursion
into Indian territory has recently
come to the knowledge of Govern-
ment. A new Chinese post has been

set up at MR 7834 E 3501 N, 6 miles
west of SUMDO.

(b) Copy of the Government of
India's protest note in this connection
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sddressed to the Chinése Embessy 1§ °

placed on the Table of the House.
[See Appendix I, annexure No, 1].

'(c) The Government of India are

alive to the problem and are taking

necessary measures for the defence
of their territories as well as the vaca-
tion of the area presently under un-
lawful Chinese occupation, It is not
in the national interests to make any
premature disclosure of these mea-
sures. The Government of India are
also exploring in consonance with
their declared policy all peaceful
avenues for achieving their objective.

Withdrawal of Chinese Forces from
Indian Territory

+21, Shri Vidya Charan Shukla:
Will the Prime Minister be pleased to
state;

(a) whether the recently detected
Chinese patrol camp near Chick-Chap
river described by Government as
temporary, has since withdrawn from
the Indian territory; and

(b) if so, when was the withdrawal
detected?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) As the House is
aware the Government of India had
protested in their note dated 22nd
February, 1962 on a Chinese patrol
that had camped 3 to 4 miles east of
their track junction outpost near
Daulatbeg Oldi. The Chinese Gov-
ernment in their note dated 14th
March, 1962 have denied the existence
of the new camp, It may be infer-
red from this that the temporary
camp in question has since been
withdrawn.

(b) The Chinese patrol camp which
was detected in January 1982 has not
since been noticed. However, no
precise date for the withdrawal can
be indicated.

- Indian Territory under Chinese
g Occupation

*22. Shri Harl Vishnu Kamath: Will
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‘ thé Prime Mintstir - de’ "ploased o

state:
AN

(a) the total uu in square m.tln.
of Indign territory under the unlawful
and forcible occupation of China, a8
on the 16th April, 1962; and

{b) the number of military bases,
check-posts and other installations
which have been constructed by China
on the territory so occupied? '

The Minister of State in the Minks-
try of External Affairs (Bhrimati
Lakshmi Menon): (a) The nature of
terrain and other factors in that part
of Ladakh which is now under the un-
lawful occupation of China make it
almost impossible to give a precise
estimate of the area seized by the
Chinese. However, this figure may be
approximately placed at over 1
square miles.

(b) It is obviously not advisable
for security reasons to disclose such
details as are in the possession of
Government, regarding the military
installations built by the Chinese in
this area.

ot wex woiw: AN AT A
A whem FoT foar T § 9% e
3 fe o 9 § DAY TG W I
&1 70 awgfr # gawT v w7 a7
#Frawar 5 g9 O9F IR
T T a1 FT eqriew A R E
& amAr wga g 6 ¥ o aw W
swe faay av gy & f6 ot o I
dro &, Y o gt ff R ww A
arfe AT JE W A TG G 7

qawm s, dfreed s wer
aewrey whee st (ot wrenreeT Age):
AAATT IET W WFAT AQ TN ¥
T v fr gw wAR € & wwA
o #rq @ € 1 gy & wefy Ay
A A | W Rm W
I §IT IAT ¥ 2gW FW W Ewar g
avwar ag § e s T gaTt d Ty
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e aTE Yy AT T3 E
Wit §ig 9t g W A A
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Shri Hari Vishnn Kamath: Has the
attention of the Prime Minister been
drawn £0 a speech made by the
Madhya Pradesh Congress President,
Shri Mulchand Deshlehra, 'at an elec-
tion meeting, in the courze of which
he said that he had obtained informa-
tion. from the Prime Minister about
certain secret or confidential corres-
pondence that had passed between
the laiter, that iz the Prime Minister,
apd the Chinese Government, in the
course of which the Chinese Govern-
ment had expressed its readi-
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ness to pit occupied territory;
and if so, does that statement of the
Madhya Pradesh Congress President
bear even a remote resemblance to
truth?

Shrl Jawaharlal Nehru: No, Sir. My
attention has not been drawn to any
such speech and everything that has
been said. Well, I have no recollec-
tion at all of discussing this matter
with Shri Deshlehra. If I said any-
thing to him, I must bave drawn his
attention to the published correspond-
ence that has been placed on the
Table of the House., There is no
Secrecy. There is pothing left as
secret except perhaps one or two re-
cent letters which will be placed in
the course of two or three days be-
fore the House,

Shri Vidya Charan Shukla: In view
of the Chinese patrolling activity as
revealed in the statement laid on the
Table of the House, may I know it
we are patrolling the disturbed ares,
and if so, why these Chinese are
allowed to advance into our territory,

and are not prevented by our border
patrols?

Shri Jawaharlal Nehru: Because
they do not come in touch with each
other. It is a vast area our patrols
cover. Where there is a vast area,
it is very difficult for two patrols even
to meet, unless they go and delibe-
rately aim at each other, and some-
body can pass at an odd time. Chey
do not send nofice as to where they
are going, we do not send notice
where our patrols are going, and they
by-pass.

An Hon. Member rose—

Mr. Speaker: Unless the hon, Mem-
ber is called, he should not try to put
questions. Shri Tyagi,

Shri Tyagi: As various assessments
are being publicised in the Press
about the area under Chinese occupa-
tion, may I know if the Ministry of
External Affairs has been able to
make an assessment of the area ac-
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jually under their occupation and
control?

Shri Jawaharlal Nehru: 1t is exactly
the question which was answered in
as precise terms as we could.

Shri Tyagi: What is the exact area;
how many square miles?

Shri Hem Barua: In view of the
fact that China had added one more
military post, ag revealed just now,
to the three already installed by
them during 1960-61, may I know
whether Government propose {o dis-
lodge them from this wunauthorised
oceupation—I mean fresh occupation?

Shri Jawaharlal Nehru: The ques-
tion has been answered. The policy
of Government is to get all these
areas belonging to India vacated by
the Chinese Government.

Y SHAEIT ;ST 2 AT T A4
A ST & S wHar g Far I
S qETEAT § gHEIfIa ST aHr-
FI4 B T T § o9 8§ AT 9w
oY a9 &7 F 9 & J9 gA7 A7
gz 9 @ErT g & owra g e
faame &1 AT §@ @it ¥ 9E)
AT ATl ¢ A F4T AT TH
J FHT FT JeT v & & 9% st
#r vt 4 g !

ot WaTElen® Hge : S g,
2T &, STF AT ST HEdrl
faerer & | I TTfed &1 saTEAT 9
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FgT ff aradlq O & IFdT § S
g w97 &1 fF F gt & 820 1 Taw
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7g frw adm w1 fegmm # AW
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Shri U. M, Trivedi: May I know if
any incursion made from 1952 to 1962
by the Chinese has been stemmed at
any place or all along the line?

Shri Jawaharlal Nehru: In 1952,
nothing occurred. But, in the last 3
years, there have been some such in-
cursions which have even resulted in
firing on both sides and casualties on
both sides. Obviously, confiict is
taking place in regard to those places.
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I shall read the answer in English
also. .

(a) About one lakh maunds from
Pakistan.

(b) No, Sir. .

(¢) The import is being allowed in
pursuance of the trade agreement
which has been entered into between
India and Pakistan in the interest of
developing, extending and consolidat-
ing trade and economic relations bet-
ween the two countries. No foreign
exchange expenditure is involved, as
payment for the import is to be made
in non-convertible Indian Rupees.

{1 Ho o fgadr « W AR
qifsearT § = ST SATaTfeE R ar
THT AT 9EF HIE TH WS A
qiffe™ ¥ AT @%al @ A FE
S qifFeaT W § W AT ¢ |
Y TN & WIHIC qg A AT @I
& | & S =rEaT g fR e
¥ Y g5 W@ A AT AGH WA H
s frar & ot fF &aw eu 1 sAET
aTeE W @ & ?

g A, FE A AR
ZaT wEt & ST & | gwe fuge '
THF A FT AT AT AT FICF IRIA
IaFY fReirg &7 fFaT ST sl a1 &d
TIY TST T &Y AEE A @ |

st Ho wro fgadt: # ag ST
srear § fF fawrg wiw awi  sfwqAr
wfer aweaT T 4 9ET §
famT gAw A ?

: S FAN : TEH IAL A AiFS
g wTfear srawar g |

. Shri §. C. Samanta: May I know
whether the bilateral agreement with
Pakistan will continue further and if
so whether the Government has
thought of exploiting the rock salt in
India in Mandi area? )

Shri Kanungo: The Pakistan-India
agreement is reviewed evry six
months. So, it may be altered in the
next review. Steps may be taken
for developing the rock salt sources
here also,
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Bhri Bhagwat Jha Amad: Part (b)
of the guestion has been answered in
the negative, May I know whather
his attention has been drawn to rep-
resentations of the small-scale salt
traders that they had been put to in-
convenience and difficulties as a result
of imports? =

' Shri Kanungo: No, Sir. There is
no such representation before the
Government.

st Wo ®re N : F gg w
qrear £ fF 9 % aee fggeae #
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President Ayub's Visit to India

‘Shri Shree Narayan Das:
shri D, C, Sharma;
Bhri Prakash Vir Bbastri:
Shri Rameshwar Tantia:
*4. Y Bhri Raghunath Singh:
Shri Bibhuti Mishra:
Shri 8. M, Banerjoe:
(_ Shri Vidya Charan Shukla:

Will the Prime Ministey be pleas-
ed tp state:

(a) whether any definite reaction of
President Ayub of Pakistan on the
renewed invitation to him to wisit
India has been received;

(b) if so, the nature of it;

(c) whether any indications have
been given by Pakistan Government
regarding the desirability of having
bilateral negotiations to resolve the
Kashmir issue; and

(d) if so, whether there is any
likelihood of such talks being held in
the near future?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). Pre-
sident Ayub Khan had given our
High Commissioner to understand
that in his opinion it would a0t be
worthwhile his visiting India at pre-
sent.

(c) and (d). We have conveyed to
Pakistan our desire to attempt to
resolve the Kashmir issue by bilateral
talks; but Pakistan is obviously bent
on pursuing only an agitational ap-
proach before the Security Council,
The Prime Minister had already made
it clear in reply to Supplementaries
on Starred Question No. 72 in the
Rajya Sabha on March 20, 1962, that
the Security Council discussion and
bilateral talks did not fit in, and that
for getting the matter it was neces-
sary to pursue either one or the other.

Shri Shree Narayan Dast In view
of the fact that the hon. Prime Minis-
ter stated in the Raja Sabha, as refer-
red to by the Minister now, that the
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Shri Bhree Narayan Das: May I
know whether any indications are
avallable from the Pakistan Govern-
ment that they want to take up this
question, if the thing fails in the
Security Council, to the General
Assembly?

Mr. Speaker: Shri D. C. Sharma.

Shry D. C. Sharma: It has been re-
ported that before President Ayub
Khan undertakes a visit to India,
there should be negotiations on a
lower level so that the whole issue is
discussed. May I know if the Gov-
ernment is aware of any such report?

Shrimati Lakshmi Memnon: We are
aware of such reports but nothing is
taking place at the moment,

st sttt oveAt ¢ qrfETaT
FiI¥e A waw A Wl fg O
Ty faar fa x@ aalemw & o=
TR yfRFT FI A wawaE § A
AT GFI A ¥q7 I T4 &7 aH
fear f& s 39w qfesr &
wfwsm & & ?

Shrimati Lakshmi Menon: It is only
for the reason that the bilateral talks
have been suggested, so that we know
what our differences are and how to
settle them.

Shri 8. M, Banerjee: In view of the
fact that President Ayub Khan is not
willing to have talks on this subject,
may I know whether the Government
propose {0 withdraw the Kashmir
case from the United Nations?

Shrimati Lakshmi Menon: There is
no such thing as withdrawing a gues-
tion from the United Nations,

Oral Answers 78

Shri Dafi: Has the attention of the
Government been drawn to the fact
that Pakistan’s case in the Security
Council is being supported, among
other countries, by Great Britain and,
if g0, what steps the Government are
taking {0 explain our case to other
countries so that they may not start
supporting Pakistan's case?

Shrimati Lakshmi Menon: As re-
gards the first part of the question,
we have no information or notion
whether the United Kingdom is sup-
porting Pakistan or not. As for the
second part, we are doing everything
possible to inform the other countries
about our stand and about the facts
on this question. This has been going
on for some years now, and whenever
the question comes up, we shall talke
up the matter and explain our posi-
tion to the countries concerned,

Shri Vidya Charan Shukla: May I
know whether some countries propos-
ed recently that India and Pakistan
should take over this matter across
the table under the auspices of the
United Nations in New York, and if
so, whether this proposal has been
accepted by the Government of India
or has not been accepted?

Shrimati Lakshmi Menon: The hon.
Member might be referring to the
suggestions made sometime ago by
President Kennedy about Mr. Eugene
Black's intervention in this matter,
I think the question has been answer-
ed in this House.

8hri Bade: In view of the fact that
Pakistan has committed aggression
and is in forcible occupation of our
territory, something like 42,000 sq.
miles, may I know why Pakistan hLas
been invited for talks without their
vacating our territory?

Mr, Speaker: That is entering into

arguments. Next question.

Shri Nambiar rose—

Mr. Speaker: I am sorry. I have
called the next question.
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Shri E. Madhusudan Rae;
Shri Rameshwar Tantin
Shri Subodh Hansda:
LShrls.c. Samanta:

Will the Minister of Commerce and
{ndustry be pleased to state:

(a) when the wrist watches manu-
factured by HM.,T. at Bangalore will
be made available for the general
public; and

(b) the cost of these watches in the
ppen market?

The Minigter of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
question will be answered by the
‘Minister for Steel and Heavy Indus-
“tries on a later date.

Shri S. M. Banerjee: After all, notice
was given. There was a controversy
‘in this House about this,

*5.

Mr. Speaker: I think we ought not
to enter into those arguments now.
They have discussed so many times.
When the question comes up, supple-
mentaries can be put. It is going to
be answered in a day or two very
soon.

Shri S. M. Banerjee: The hon, Mem-
bers are pot informed. When such a
situation arose, when the previous
' Speaker, Shri M. A. Ayyangar was
jn the Chair, it was agreed that we
should be informed.

Mr, Speaker: That objection has
already been taken sometime earlier
as wel. When a question has been
put to one particular Minister, and
‘when he feels that it ought to be more
appropriately addressed to another
Ministry, the question iz sent to the
other Ministry. The Hon. Member
also must get the information to that
effect 50 that he may not be under the
impression that the answer is going to
be given on the day. 8o it is fair
and proper that an attempt should be
!'mde to see that the information 1s

sent to the hon. Mﬂr a well
That will be done, I will see fo it

Acvommodation for Govermment
Empioydes

+

Shri RBameshwar Tantia:

*8. Shri Shree Narayan Das:
Shri Hari Visheu Kamath:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that there
are sixty-two thousand Government
employees who are entitled to Gov-
ernment accommodation but who
have not been allotted Government
quarters;

(b) whether it is also a fact thet
fifty per cent of such Government
employees have completed ten years
of their service;

(c) if so, the category-wise details
thereof; and "

(d) the prospects of their getting
the Government accommodation?

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): (a) Yes, Sir. This is the
position in the general pool at Delhi
and New Delhi

(b) and (c) Thelr exact number is
not known.

(d) About 4,000 quarters will be
added to the pool this year. Con-
struction of another 3,000 units has
also been taken up. This will im=-
prove the prospects of allotment to
persons who have put in long years
of service.

Shri Rameshwar Tantla: Is it a fact
that some government employees have
to come from places as far as Sone-
pat and other places, and if that is
go, may I know whether the Govern-
ment will consider giving them prio-
rity in the matter of allotment and in
what way the new buildings will be
allotted?

Shrl Mehr Chand Khanna: We are
short of accommodation In Delkd to
the extent of 60000 units. It is quite
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likely that some of the government
servants may be coming from long
distances, but every one of them is
getting house rent allowance.

Bbri Harli Vishnu Eamath: Iz it,
8ir, a fact that even where govern-
ment employees have been provided
accommodation in, for instance, gov-
ermment hoatels, these government
employees have in an emergency
‘been served with notices to quit or
wacate their aocommodation whereas
those persons, residents, who are not
entitled to accommodation in  other
hostels are allowed to continue in
occupation indefinitely?

Shri Mehr Chand Xhanna: The
‘hon. Member presumably is referring
to some individual case,

Shri Harl Vishnu EKamath: Not in-
.dividual; all.

Shri Mehr Chand Khanna: If any
particular case is brought to my notice,
1 shall certainly look into it. .

Shri 8. M. Banerjee: May I know
whether it is a fact that about 3000
quarters in Ramakrishnapuram, a new
colony, are lying unallotted for the
last three years; if so, the reasons
why the allotment is being delayed?

Shri Mehr Chand Khanna: We
undertook construction of about 4000
quarters in Ramakrishnapuram about
two or three years ago. 25 per cent of
this, about 1000 quarters, were com-
pleted by 1960; another 50 per cent—
about 2000 quarters—were completed
by 1861 and the remaining 1000 quar-
ters within the last three months. The
main difficulty has been the provision
-0f civic samenities like electricity,
water supply and sewerage. I can
assure the House that I am looking
into the matter and I will take it
4ap with the Corporation and other
authorities to see that allotments are
made as expeditiously as possible.

Shri Birendra Bahadur Singh: May
I know whether it ig a fact that a
oumber of government employees
staying in the Constitution  House
were asked to leave within 24 hours?

8hri Mehr Chand Khanna: I have
no idea.

Shri Nambiar: In view of the fact
that there is a serious shortage of
quarters for government employees,
they may be encouraged to construct
houses on a co-operative basis help
being rendered by the Government in
the matter of material, place etc.

Mr. Speaker: A good suggestion for
action.

Shri Nambiar: No, Sir, there is a
housing scheme, The Government
are bound to do that. I want to know
whether they are doing it or not

Mr. Speaker: A suggestion has been
made for action. 1 have said that it
is a very good suggestion, but that has
to be considered by the Government.

Shri Nambiar: It is not only a sug-
gestion. There is a programme and
the Government are bound to do it.
{ want to know whether they are
doing it or not. Let us hear the
answer.

Shri Mehr Chand Khanna: The
Speaker has already given answer.

Shri Nath Pai: May I know from
the hon. Minister whether within the
house rent allowance that is being
made available to the employees ac-
commodation is really available; if
so, because the allowance is between
Rs. 10 to Rs. 18, where and whether
they will help the government emplo-
yees in finding out accommodation
within that allowance?

Shri Mehr Chand Khanna: The
house rent allowance varies according
to the pay scale. With my own per-
sonal knowledge I can say that it is
not easy to find accommodation at
that rate in Delhi, but I am only tell-
ing the House that within the re-
sources available every possible effort
ghall be made to construct more
houses. But my difficulty does not
end there. My difficulty is water,
electricity and sewerage. If I cannot
draw water from the Yamuna in suffi-
clent quantities, I am afraid, I can-
not do much in that direction.
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Shri Surendransth Dwivedy: What
about the Government of India em-
ployees stationed outside and  who
have not yet been provided accom-
moduation?

Shri Mehr Chand XKhanaa: I can
assure the House that the Govern-
ment has as much sympathy, for the
Government servants as anybody else
in this House.

Shri Sham Lal Saraf: In reply to
parts (b) and (c) of the question, the
hon. Minister has stated that 'the Gov-
ernment have not such information to
determine as i{o how many Govern-
ment servants will need accommoda-
tion to be provided by the Govern-
ment. If that information is not
available with them, will Government
please prepare such information so
that they know as to how much of
accommodation is needed by the
Government servants to be provided
by the Government?

Shri Mehr Chand Khanmna: I have
already answered the question fully.
We are short of about 60,000 units.
The break-up is: Class IV 8,700 offi-
cers drawing less than Rs. 500 about
50,000 and officers drawing above
Rs. 500 about 3,700.

Indians in Burma

-+
oy, [ Bhri Raghunath Singh:
‘9 Shri Shree Narayan Das:

Will the Prime Minister be pleased
to state:

(a) whether Government of India
is aware of the new order of the
Burma Government asking the
foreigners including a large number
of Indians living in Burma to declare
their allegiance and loyalty either to
Burma or to the countries of their
nrigin; and

(b) it so, how this order is going
to affect people of Indian origin who
were born and are living there since
World War II and neither possess
passports nor foreigners' registration
certificates?
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The Ministor of Siste in the Mimis-
try of Exterml Affatrs (Shrimsti
Lakshmi Meson): (a) The Govern-
ment of India have seen a préss re-
port to this effect; but they have no
information that this represents the
official policy of the Government of
Burma.

(b) Does not arise.

ot vgae foy : & s e
fr ai & @7 a3 3 fapr fegeeeit
& o s adY o 4y g @, e Forrey
oft @F apifear & sfawre st Tl

ge & 7 A gg ot wmar wgar g fr
TG AVAY F 97 Frears gafy ?

Shrimati Lakshmi Menon: There
are altogether about 550,000 persons
of Indian erigin in Burma, of whom
about 1,80,000 have Indian passports.
About 1,00,000 wil be eligible for
Burmese citizenghip. This will leave
a balance of about 2,70,000 persons
who eventually will have to be regis-
tered as Indian citizens.
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Shrimati Lakshmi Monon: This
question has been answered in this
House before also. One reason fs
when these people were asked to
apply for Burmese citizenship, they
did not, either because they were
ignorant or because they did not care
to have Burmese citizenship. Hence
we have this difficulty,

Bhri Shree Narayan Das: The hon.
Minister has gtated that the subject
matter of the question has been seen
by the Government in some paper. I
would like to know whether any en-
quiry has been made at the diplomatic
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level as to the correctness of the
statement seen in the newspaper.

Shrimati Lakshmi Menon: Yes, Sir,
we have consulteq our Mission ‘in
Rangoon and we find there is a good
deal "of truth in it. The argument
advanced by the Burmese Govern-
ment is that a large number of per-
sons of Indian origin are in Burma
without any kind of travel papers at
all.  That is true. So, if they have
to deport somebody from their
country, they do not know the coun-
iry to which they should be sent, as
these persons do not have the foreig-
ners’ registration certificates or pass-
ports, Hence, the attempt of the
Burmese Government to finalise the
position so that they will know who
are the Burmese citizens and who are
not,

Shri H. N. Mukerjee: It seems the
Government has not been able to
verify the information which has ap-
peared in certain sections of the press.
Do T take it that our diplomatic ap-
paratus works so slowly that we are
taken unawares later and steps are
not taken in time to prevent the ,kinci
of result which might follow from
the reported step?

Shrimati Lakshmj Menon: I have
already stated that we have consult-
ed our Mission. It is true. But we
have not received any official infor-
mation from the Burmese Govern-
ment that such a step is being taken.

Shri Hem Barua: May I know
whether those persons of Indian origin
in Burma who have already accepted
Burmese citizenship are also expected
to take their oath of allegiance and
loyalty to Burma afresh?

Shrimati Lakshmi Menon: It is a
superfluous question. Once they take
citizenship their loyalties and allegi-
ance are assured.

Shri U. M. Trivedi: May I know if
the Government is aware of the fact
that properties of ‘those Indians who
have not accepted to owe allegiance
to the Government of Burma  have
been expropriated? It runs into crores
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of rupees and mno steps have been
taken by our Government to get them
their property back or to get them
any compensation.

Shrimati Lakshmi Menon: It is not
correct that the property of those
who have not accepted Burmese citi-
zenship has been expropriated.

Shrimati Renu Chakravartty: Could
I know as- to what has been the
number of people of Indian origin who
have applied to our Embassy in Burma
over this and how far the Embassy
has taken this up with the Govern-
ment of Burma?

Shrimati Lakshmj Menon: 1 have
already stated in the answer the num-
ber who are eligible, who are already
citizens and who are waiting to opt
for either Indian citizenship or
Burmese citizenship. I have also
pointed out that there are 300,000 per-
sons of Indian origin who have to be
registered as [Indian citizens. They
have not bothered to register them-
selves. They might have their own
reasons as to why they do not want
to opt for Indian citizenship. All
these things will have to be finalised
when the Government of Burma takes
a decision.

Shri Ramanathan Chettiar: May 1
know whether this order has been
passed by the Military Government in
Burma, that is, by General Ne V{il.l’s
Government, whether the policy of
the Burmese Government has chang-
ed in regard to the people of Indian
origin as also in regard to those
Indian nationals who are there and
whether Government’s attention has
beeng drawn....

Mr. Speaker: So many whethers
should not be used. :

Shri Ramanathan Chettiar: It is a

very important question affecting
400,000 people of Indian origin.

Mr. Speaker: I want the hon. Mem-
ber to ask only one question.

Shri Ramanathan Chettiar: I only
want to know whether the policy has
changed since the advent of the Mili-
tary Government and if so, what steps
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Government propose to take to bring
this to the notice of the Military Dic-
tator in Burma.

Shrimati Lakshmi Menon: This
has come after the change in the Gov-
ernment, but Government can take
steps only when they officially come
to know of these things,

Shri Hem Barua: We have never

enquired about it and now the hon.
Minister says that Government can
take steps if the information comes
to us officially. It is published in
the newspapers and she admits it,
but we have not made an enquiry
about it

Mr. Speaker: Next question. Shri
Bibhuti Mishra.

Shri Nambiar: May I know the
percentage of persons there who are
from South India?

Mr. Speaker: I would require the
indulgence of the House in one mat-
ter at least, namely, that whether
rightly or wrongly if I have passed
on to the next question no attempt
should be made to bring me back to
the former question,

Shri Bade: May I request that when
there is a question of broad policy
somg more time should be given?

Mr. Speaker: Broad questions of
policy are not to be discussed during
the Question Hour.

Shri Hem Barua: May I submit that
hon. Members are not satisfied when
insufficient information is given.

Mr, Speaker: That is exactly what
I wanted to say in the beginning. We
had taken even the resolve to take up
more questions. We are not going at
that speed. The Question Hour is not
for discussing all those matters of
policy and other decisions, If an hon.
Member feels dissatisfied or that the
answer has not been complete or that
the information given is not enough,
there are many other avenues for
opening that question and for discuss-
ing it. We shall try to have as many
of those discussions as we can, but for
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those a different procedure has to be

adopted.

Export of Sugar to US.A. in Exchange
of other goods

*8, Shri Bibhutl Mishra: Wil the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that India
has joined a world tender called for
by the U.S.A. for selling sugar to it
and getting goods in exchange; and

(b) if so, the details thereof?
The Minister of International Trade

in the Ministry of Commerce and

Industry (Shrl Manubhai Shah):
(a) and (b). Yes, Sir. Final details -
are awaited and when they are avail-
able my colleague, the hon. Minister
of Food and Agriculture will inform
the House accordingly.
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Bhri P, R. Patel: According to press
reports we are going to export sugar
and get cotton in return. I want to
know whether any proposal has been
made by this Government, or receiv=
ed from the other Government, at
what price we are going to sell
sugar—per maund—and at what price
per maund we are going to import
cotton and also what is the variety of
cotton and the staple of it.

Shri Hari Vishnu Eamath: On a
point of order, Sir, should not the
Minister of Food and Agriculture
await his turn day after tomorrow?
It is not his turn foday.

Mr. Speaker: If an answer is not
given when it has to be, it is object-
ed to; if the answer is given when it
:::n be given, then top it is objected

1

Shri Harl Vishnu Kamath: I was
only pointing out that it is not his
turn today.

Mr, Speaker: I follow his point.
Now that the hon. Minister has volun-
teered to give that reply, he may.

Shri 8. K. Patil: We are anxious to
sell, ‘as I have said, as much of sugar
as we can, because we have got some-
thing like one million tons with us:
we are equally anxious to have cotton
in order to build a stock pile in our
country, so that shortages may not
occur. What the hon. Member wants
to have is the exact price at which
sugar in this particular deal has been
sold and the price at which the cotton
has been bought.

Shri P, K. Patel: T meant proposed
{0 be sold.

Bhri 8. K. Patll: Even then, those
figures are mot with me,

8hri H. N, Mukerjee: In view of
our having already sold sugar to the
United States at a price which was
5o uneconomic as far as Indian pro-
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duction conditions are concerned that.
Government had to subsidise it, can.
the Minister give a gusrantee that.
nothing of that sort, or something
even worse, is going to take place as
a result of this transaction?

Shri 8. K. Patil: I do not want any
wrong impression to go round. The
prices paid by the United States are
the best that could be available any-
where—about 40 to 50 per cent more
than we can get in the international
market. I shall be pleased if the
United States buys the entire stock
of our sugar.

Shri H. N. Mukerjee: He raised the-
question of international market price.
My question refers to the cost of pro-
duction in our country and the price
we are getting by selling it to the-
United States or any other countrv for
that matter. What are we going to.
do?

Mr. Speaker: The hon. Member
should realise this. There is a price
that the United States can offer. What-
ever our cost of production might be,
we have to see whether we ought to
sell it at that price or not. This is
a matter for us to decide then, If
we have surplus sugar and we have
to dispose it of, it is not for us teo
demand a higher price than they can
offer.

Shrimatt Renn Chakravartty: The
country also should have it cheap
then.

Jute Mill in Orissa

*q Shri Surendranath Dwivedy:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any further progress
has been made in the matter of estab-
lishing a jute mill in Orissa; and

(b) whether any report in this re-
gard has been received from the Gov-
ernment of Orissa?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Mannbhai Shah): (a)
No proposal to establish a jute mill im
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Orissa is under Government’'s con-
sideration.

{b) None recently.

Shri Surendranath Dwivedy: Is it
not a fact that there was some cor-
respondence between the Government
of Orissa and the Government of
India in this matter? In a reply pre-
viously given, we were told that they
were awaiting a reply from the Gov-
-ernment of Orissa,

Shri Manubhai Shah: What exactly
happened was that several States in
the eastern region have been making
representations to us that more jute
mills should be allowed to be estab-
lished in that region. But, we have
not been able to see our way to allow
establishment of any new jute mills.

Shri Sorendranath Dwivedy: Is it a
‘fact that after this request was made,
a mill was permitted to be establish-
.ed jn Assam?

Shri Manunbhal Shah: Yes, but it did
not come off.

. Shrimatl Renn Chakravartty: In
-view of the fact that many of the
‘looms in West Bengal are still sealed,
is it proposed to start new units with-
-out first unsealing those dead looms?

Shri Manubhai Shah: This js con-
tained in my answer.

Shri Heda: There was an effort to
have more mills in the jute-growing

.areas like Orissa, Andhra Pradesh and
Assam.

Mr. Speaker: Now the hon. Member
is going to other States. The ques-
tion is only about Orissa.

Shri Heda: I had stated the policy,
and I shall put the question. May I
‘know whether any effort is being
made to execute that policy?

Shri Manubhai Shah: T forgot the
earlier part of the question, because
*he was explaining the latter part.

Shri Heda: 1 stated what the policy
was. The effort was to have more
Jjuie mills in the jute growing areas
Wke Orissa, Assam and Andhra Pra-
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-desh. May I kmow to what extent #t'

is executed?

Shrl Manubhai Shah: There was
never any propomal or policy from the
Central Government to have more jute
mills in those areas which were tradi>
tionally growing more jute. It ix true
that those areas have been represent-
ing to the Central Government that
some jute mills should be allowed to
be established in those regions. But
in view of the fact that we have
edequate capacities we have not been
able to see our way to permit new
installations.

Cost of Plan Projects

*10. Shri P. C. Borooah: Will the

Minister of Planning be pleued to
state:

(a) whether the Committee on
Plan Projects has recently pointed
out that actual costs of the projects
under the Second Five Year Plan had
been from 25 per cent to 30 per cent
more than originally estimated; and

(b) if so, what action has been
taken to avoid such difficulties for the
Third Plan projects?

The Minister of Planning and
Labour ang Employment (Shri
Nanda): (a) and (b). A statement
is laid on the Table of the House.
[Placed in Library, See No. LT-8/62].

Shri P, C. Borooah: From the state-
ment it is seen that the Committee on
Plan Projects found that in certain
directions inerease in costs could be
avoided or reduced. From this can it
be construed that there is something
basically wrong in the cost account-
ing method adopted by the planners?

Shri Nanda: The recommendations
also refer to cost accounting asnd it
has been suggested that we should
have better provision in that respect.

Shri Morarka: May I know whe-
ther thig additional cost for these va-
rious projects is due to faulfy origl-
nal estimates or due to any wastage
and leaksge in the actuxl ﬁawﬂan
of the m}uh? v

|
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Shri Nands: This particular report
refers to building costs, and the find-
ing is that a good part of the increase
is due to the fact that there was ori-
ginally a considerable under-estima-
tion.

Shrl Hem Barua: In view of the
fact that the Building Project Team
has suggesteq that increase in cost
may be avolded by better planning
and more scientific planning, may I
know what steps Government are
taking towards implemention of this
particular recommendation of this
Team?

Shri Nanda: In the first place, these
recommendations, and this particular
fecommendation also, have been
brought to the notice of all concern-
ed, that is, the agencies for construc-
tion. An inter-departmenta] com-
mittee is being established—a deci-
sion has been taken here in the
Centre—to see that these things are
being pursued in relation to the
States, and everywhere. Similar com-
mitee are being, and have been set
up in the States also.

Shri Harish Chandra Mathur: How
i® it that there is an under-estimate
in most of these projects? Is it by
any arrangement or it is just an ae-
cident?

Shri Nanda: [ cannot specifically
answer that question in relation to
every project. It may be that in
some cases even the pther parts might
have operated. But mostly it is be-
cause of enough time not being given
40 the planning process. Now the idea
is that they should devote sufficient
time for that most essential phase of
construction programme, that is, the
proper planning of it

Shri P. O, Boreoah: May I kaow
how the increased cost was met and
+whether the implementstion of any
:l::hu' scheme suffered on account of

is?

8hri Nanda: This iz in relation to
the estimstes. Naturally, it means
either we have to increase the allo-
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cations under that head ar the pro-
ject will naturally suffer. Buy usually
there are shortfalls also which com-
pensate for that.

Shri Hari Vishnu Kamath: Is it
not a fact that this malady of actual
costs rising and spiralling far above
the original estimates has become so
chionic and even endemic that the
Government has more or less ceased
to care? The JScvernment does not
care.

Shri Nanda: No, Sir. The fact that
there have been several investiga-
tons into it. . .,

Mr. Speaker:. Does he expect that
the answer would be yes? When the
answer is obvious, such questions
need not be put.

Shri Hari Vishnu Kamath: May I
submit in all humility that it is not
for you to say yes or no, It is for
the Minister to say yes or no.

Mr. Speaker: Order, order.

Shri Nanda: The very fact that we
are having so many enquiries into it
and this report sums up the results
of the several enquiries, shows how
much keen the Governmemt is about
avoiding these defects ang dificienc-
ies and the various steps which have
been enumerated in this statement
are being taken.

Mr. Speaker: Next question.
State Trading Corporation

+
{ Shri Rameshwar Tantia:
*11. Shri Warlor:
Shri Vasadevan Nalir:

Will the Ministr of Commerce and
Industry be pleased to state:

(a) whether Government have
taken any decision to form a *high
power” committee to enquire into the
working of ‘the State Trading Cor-
poration as suggested by certain in
fluential trading organisations; and

(b) if so, the details thereof?
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The Minister of International
Trade in the Ministry of Commerce
and Indusiry (Shri Manubhai Shah):
(a) and (b). No. Sir.

Shri Ramesbwar Tantis: May 1
know whether the Government is
aware that in many cases, the S.T.C.
charges a certdin percentage of com-
mission for giving their name and
the rest of the work is done by diff-
erent parties? I want to know whe-
ther the Government will see that
thig practice is stopped.

Shri Manubhai Shah: Arising out
of the main gqucstion, pernaps thix
would not arise. But, I may inform
the hon. Member that it is 3 com-
mon practice to have commission
agency when the whole function of
the S.T.C. is to canalise imports and
to boost up exports of such items
which are difficult to sell

Mr. Speaker: Next question. There
is nothing in this

Indians Interped In Portuguese
Colonies

+
Shrimati Maimwona Sultan:
Shri Prakash Vir Shastri:
*13. Shri Shree Narayan Das:
Shri 5. M. Banerjse:
Shri B, C. Seth:

Will the Prime Minister be pleased
to state:

(a) what are the latest develop-
ments with regard to the. question of
Indian internees In Portugal and its
enclaves; and

(b) how long it is expecteq to take
to secure their emancipation?

The Minister of Stale in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a). The Govern-
ment of India have repeatedly urged
that the Portuguese authorities should
release Indian nationals interneq by
them in their colonies. Initially the
Government of Portugal linked the
question of repatriation of Portuguese
personnel from India with the de-
parture of Indian nationals from the'r
colonies, The Government of Portu-
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gal have since agreed not to link
these issues but have stated that the
Indian nationals will have to leave
Portuguese colonles on the expiry ot
their visas. They have, at the samé
time, agreed that the people who
leave portuguese colonies will be
alloweq to take their assetg and be-
longings with them.

(b) The Portugesc Government
have not indicated &ny definite date-
for the release of Indjan nationals, It
is hoped, however, that this will take
place by the end of this month or the-
beginning of next month,

S8hrimati Mainmoona Sultan: May I
know whether the Government of
India has agreeq that the situation of
the Indian subjects interned in
Portuguese territories jg a question of
exclusive competence of the Portu-
guese Government? That means that
the Indian subjects could be treaied
as foreigners in those Portuguese
territories. May I know whether this-
attitude of the Government of India
is in conformity with any interna-
tional law or usage?

Shrimatl Lakshmi Menon: I have
not been able to follow the laiter
par; of the question, May I ask the
hon. Member to repeat the questlon?

Mr. SBpexker: The same was my
fate. I also could not follow the
guestion. Would the hon. Member
kindly repeat the question and a lit-
tle more slowly?

Shrimatj Maimoona Sultan: May I
know whether the Government of
India has agreed—it has come in the
newspapers also—that the situation
of the Indian subjects interneq in the
Portuguese territories, for instance in
Mozambique and other places, is a
question of exclusive competence of
the Portuguese Government? That
means that the Indian subjects could
be treated as foreigners in those
Portuguese territories. May I know
whether this attitude of the Govern-
ment of India, that is, the recogni-
tion of the fact that these Indian sub-
jects could be treated @ foreigners,
is in conformity with any interna-
tional law or usage?
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Mr. Speaker: The question certain-
1yh,,mputtomch.1engththat
when one reaches to the end, he
forgets the first part.

Shrimat! Lakshmi Menon: Most of
the Indians living in Portuguese pos-
sessions must have Indian passports.
Or, if they have other passports—
Portuguese passports—-then, they
come umier the recent proclamation
" or order by which all Goans holding
Portuguese passports can surrender
them and get Indian passports and be
recognised ag Indian citizens.

Shrimati Maimoona Saltan: Indian
subjects cannot be treateq as enemy
aliens of that country because we
have never been at war with the
Portuguese Government. The Portu-
guese Government has taken this
attitude that Indian subjects could
be treated as foreigners and the Gov-
ernment of India has agreed to that.
I want to know how the Government
of India hag come to this conclusion,

12 hrs.

Shrimati Lakshmi Menon: 1 have
already stated thap those who have
Indian passports will be aliens, ag far
as the Portuguese Government are
concerned, and they will stay there
as long as their visas permit them to
stay. Those Goans who have Portu-
guese passporis can surrender those
passports and get Indian passports if
they so desire.

Mr. Speaker: We have covered only
a few questions today, Now, the
Question Hour is over.

Shri Vidya Charan Shukla: Since
about five minutes were taken up
in oath-taking, could you kindly ex-
tend the Question Hour by five
minutes?

_ Mr. Speaker: I cannot do that. That
1s also part of the Question Hour.
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Short Notice Question and Answer
Goans in Pakistan

+
Shri Raghunath Bingh:
BISS- % {shri Bhagwat Jha Axzad:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that due to
new regulations about 20,000 Goans
in Pakistan are facing a serious pro-
blem as to whether they should enter
India or become citizeas of Pakistan;
and

(b) what is the policy of Govern-
ment regarding these Goans who are
either employed with Pakistan Gov-
ernment or are in private service in
that country?

The Minister of State in the Minis-
try of External Affairs (Shrimsth
Lakshmi Menon): (a) The Govern-
ment of India have no information
regarding the number of people resid-
ing in Pakistan who are of Goan ori-
gin. A notification has been issued on
the 28th of March, 1962, extending
the Indian Citizenship Act, 1955, to
the Union Territory of Goa, Daman
ang Diu. In accordance with this no-
tification, every person who was born
before the 20th of December 1961 (or
either of whose parents or any of
whose grand-parents was born before
that date) in this Union Territory,
shall be deemed to have become a
citizen of India on that day. At the
same time provision has been made
that any person who makes a declara-
tion in writing to the Administration
of Goad, Daman and Dieu that he
chooses the citizenship or nationality
which he had immediately before the
20th day of December, 1861, he would
continue to retain such foreign citi-
zenship. Any persons of Goan origin
who are residing in Pakistan, there-
fore, are entitled either to retaim
their foreign nationality or obtain
Indian nationalitv. The Indian High
Commission in Karachi has been in-
structeq to issue Indian passports to
such persons in lieu of Portuguese
passports if they apply for them.
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(b). The Government of India have
no objection to Indisn nationals of
Goan origin continuing to reside in
Pakistan.
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Shrimati Lakshmi Menon: I think
the hon. Member was not listening to
the answer that I read out.

Shri Raghunath Singh: I wanted to
know the number of people of Goan
origin, who are residing in Pakistan.

Shrimati Lakshmj Menon: The very
first sentence of the answer which I
reai out was:

“The Government of India
have no information regarding
the number of people residing in
Pakistan who are of Goan origin”.

Shri H, N, Mukerjee: Some time
ago, the UK Government tried to
compel a Goan who was an Indian
national to have Portuguese papers,
and now, the Pakistan Government,
according to reports which Govern-
ment have not verified yet, are try-
ing to get them to declare themselves
as Pakistanis. Has the Common-
wealth ceased to exist, or do we not
have any relations with the United
Kingdom Government or the Pakistan
Government to fing out information
about this, for Government to be able
to answer this question?

Shrimati Lakshmi Menon: Those
Goans who are in Pakistan will he
in the 'same position as people in
other Portuguese territories. Either
they have travel papers, Indian pass-
ports or Portuguese passports, or they
have Pakistani passports, If they
have Indian passports, naturally,
they will come to India. If they have
Portuguese passports, they are at
liberty to surrender those passports
at our High Commission &nd get
Indian passports instead. If they are
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already Pakistanis and have Pakistani
passports, &nd they wish to come to
India, they can do so, under the seec-
tions of the Indian Citizenship Act,
by naturalisation, ’

Shri Nath Pai: May I know it a
{ ae-limit has been set in the case
of those Goans who currently hold
Portuguese passports to surrender
themm and opt for Indian citizenship?
If so, what is the date?

Shrimati Lakshml Menon: It is one
month, from the 28th March to the
28th April,

Shri Hem Barua: Is it not a fact
that Goan citizens who are supposed
to be in Pakistan went over there
with Portuguese passports obtained
in Goa? 1f so, could not their num-
ber be ascertained from the office at
Goa?

Shrimati Lakshmi Menon: This can
be verifled only when they ask for
registration. So far not a single per-
son has asked for registration.

WRITTEN ANSWERS
TO QUESTIONS

Piplomatic Relations with Algeria

rShri Vasndevan Nair:
*12. { Shri Warior:
(Shrl 8. M, Banerjee:

Will the Prime Minister be pleared
to state:

(a) whether the provisional Gaov-
ernment of Algeria have approached
Government of India to establish
diplomatic relations ang exchange of
representatives; and

(b) if so, whether Government
have taken any decision thereon?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). The
position remains the same as stated
by the Prime Minister in his siate-
ment in the Ldk Sabha on the 18th
August, 1061, An Agreement on. the
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cease-fire and the transfer of power
in Algeria was concluded between the
Government of France and the
Provisional Government of Algeria
on the 18th March, 1862, The
Government of India have congra-
tulated both the parties on the
Agreement reached, and are doing all
that they can to assist in the smooth
implementation of the various pro-
visions of the settlemen's reached.

Import Policy

& Shri Basappa:
14. Shri 8. M. Banerjee:

Will the Minister of Commerce and
Industry be pleaseq o state:

(a) whether the new import policy
announced recently has benefited the
established importers and the actual
users;

(b) whether the cut in the import
of many new items had affected the
trade and industry; ang

(c) what savings of foreign ex-
change are likely to be effected by
this new import policy?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a).
In formulating the import policy, the
progress of indigenous production, the
essential requirements of the indus-
try for raw materials and compon-
ents ang the foreign exchange avail-
ability and other relevant considera-
tions have been taken into account.
While the policy may not provide
benefit to Established Importers-
whose quota of certain items has
been cut the indigenous industry
will be benefited. The interests of
actual wusers are unlikely to be
affected.

(b). No, Sir. The interest of the
trade and industry would not be ad-
versely affected because the cut in
quota has been effected generally n
respect of goods where indigenous
production hes shown increese.

(c). It is not possible to assess the
amount accurately,

i“ammof Daman

*15. Shri Balkrishng Wasnik: Will
the Prime Minister be pleased to
state:

(ay whether there has been a de-
mand by the farmers of Daman for
the abolition of oppressive feudal
laws of the former (Portuguese) re-
gime, which still continue to be in
force; and

(b) if so, the action taken in the
matter?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). There
have been representations both from
the farmers and the landlords of
Daman. These are receiving the at-
tention of the Government.

Old Age Pension Scheme in Madras

*16. Shri Sonavane: Will the Minis-
ter of Labour and Employment be
pleased to state:

{a) whether it is a fact that Madras
State Government have introduced a
scheme of Old Age Pension tp all the
persons over the age of 60 under cer-
tain conditions from 1lst April, 1962;

{b) if so, the nature and details of
the scheme; and

(c) is there any proposal to extend
such a scheme in all the States?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) and (b). The Madras Gov-
ernment has introduced an Old Age
Pension Scheme with effect from 1st
April, 1962 providing for grant of pen-
sion at the rate of Rs, 20 p.m. to desti-
tutes aged 65 years and above and to
destitutes aged 80 years and above who
are incapacitated by blindness, leprosy,
insanity, paralysis or loss of limb,
provided that the period of domicile is
over one year,

(c) Old Age Pension Schemes have
also been introduced by the Govern-
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ments of Uttar Pradesh, Kerala and
Andhra Pradesh.

“Hate India’ Campaign in Pakistan

eyq, J Shri Bhagwat Jha Azad:
l Shri Shree Narayan Das:

Will the Prime Minister be pleased
to state:

(a) whether it iz a fact that Hate
India’ campaign is being whipped up
in Pakistan for the past few weeks;
and

(b) it so, whether the Government
of India have drawn the attention of
the Government of Pakistan towards
the most unfriendly act?

The Minister of State in the Minls-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes.

(b) No. The Government do not
consider it necessary to draw the at-
tention of the Government of Pakistan
to this

Rehabilitation of Tibetan Refugees

*18. Shri Birendra Bahadur Singh:
Will the Prime Minister be pleased to
reler to the reply given to Unstarred
Question No. 406 on the 24th Novem-
ber, 1981 and state:

(a) whether possibilities for the re-
habilitation of Tibetan refugees in
Madhya Pradesh have since been ex-
plored;

(b) if so, how many refugees are
proposed to be sent there; and

(c) what arrangements have been
made for giving them work in  the
State?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes.

-(b) It is proposed to settle 3000
Tibetan refugees in Madhya Pradesh
provided the second site in Sarguja
District is also finelly approved,

(c¢) They will be rehabilitated as
agriculturists.

APRIL 19, 19082 Written Anawers 104

Regional Hospita]l at Godavari Khani

*18, Bhri A. K Gopelan: Will the
Minister of Lhbour and Employment
be pleased to state:

(a) at what stage is the proposal to
construct a Regional Hospital at
Godavari Khani (Singareni Group of’
Mines) by the Coal Mineg Welfare
Organisation;

(b) what iy the estimated cost of
this Hospital, and

(c) when it is likely to be com-
pleted?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) Expenditure sanction was
accorded on the 29th January, 1962.

(b) Rs. 5.95,962.

-

(c) No definite date can be given,
but construction is expected to be
completed in about 18 months {rom
the date of commencement of the
work. Work would commence as soon
as land becomes available.

Power Looms

*20. Shri Kunhan: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether there is any proposal to
increase the proportion of power-
looms in the country during the Third
Five Year Plan period;

(b) if so, what is the amount set
apart for this purpose during Third
Five Year Plan:

(¢) how much of it is earmarked for
Kerala State; and

(d) how many societies have been
selected for conversion from hand-
looms to powerlooms in Kerala and
what is the number of looms involved?

The Minister of International Trade
in the Ministry of Commerce =and
Industry (Shri Manubhal Shah): (a)
No, Sir.

(b) to (d). Do not arise.
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Shortage of Coal and its Transport

»23, Shyl Harish Chandrs Mathur:
‘Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Federation of
Indian Chambers of Commerce and
Industry complained against proce-
dural delays and shortage of coal and
transport at their annual meet;

(b) whether these complaints have
been examined; and

{c) it so, what are the conclusions
and action taken?

The Minister of Industry in the Min-
Istry of Commerce and Industry (Shri
EKanungo): (a) to (c). The Govern-
ment have received on the 17th instant
a copy of the resolutions adopted at
the last annual session of the Feder-
ation of Indian Chambers of Com-
merce and Industry held from the
24th to the 26th March, 1862, In these
resolutions the Federation havz made
recommendations, inter alia, regarding
removal of procedura} difficulties, ade-
quate supply of coal and augmenta-
tion of transport capacity. These re-
commendations are under examination
and appropriate action will be taken.
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Debate on Kashmir in Security
Counecil

Shri D. C. Sharma:
Shri Rameshwar Tantia:
*25. / Shri Raghunath Singh:
Shri Bibhutl Mishra.
Shri 8. M, Banerjee:
 Shri M. R. Krishna:

‘Will the Prime Minister be pleased
to state:

I’ Shri Shree Narayan Das:

(a) whether the Security Council
has fixed any date for the resumption
of the Kashmir debate;

(b) if so, what is the date so fixed;
and

(c) whether it is a fact that the
British Government has given indica-
tions of its support to Pakistani plea
for a Counci] debate?

The Minister of State in the Minis-
try of Extermal Affairs (Shrimati
Lakshmi Menon): (a) and (b). The
Security Council is meeting on April
27, 1982 to resume the Kashmir de-
bate.

(¢) We have no information to
this effect.

Repatriation of Poriuguese Detainees
in Goa

Shri Rameshwar Tantia:
Shri Shree Narayan Das:
Shri D. N. Tiwary:

Shri Basappa: .
Shrimati Maimoona Sultan.
Shri D, C. Sharma:

*28.

Will the Prime Minister be pleased
to state:

(a) what are the proposals receiv-
ed from the Government of Portugal
for the solution ol the question of re-
patristion of Portuguese detainees in
Goa;
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(b) whether the same have been
considered and decision taken there-
on; and

(c) if so, the nature of decision:
taken? .

The -Minister of State in the Minis.
try of External Affairs (Shrimati
Lakshmi Menon): (a) to (c). Agree-
ment has now been reached between
the Governments of India and Portu-
gal regarding repatriation of Portu-
guese detenusg in India. The Govern-
ment of Portugal will send aircraft to-
Bombay on the 2nd of May so as to
take. the detenus to Karachi, where
Portuguese ships will be waiting for
them,

Export of Hoslery Goods

g7 J Shri Raghunath Singh:
: L Shri Rameshwar Tantia:

Will the Minister of Commexce apd
Industry be pleased to state:

(a) whether the hosiery goods ex-
port is falling sharply; and

(b) if so, the reasons therefor?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) and
{b). There has been a general fall in
the exports of all textiles including
hosiery goods during the last two
years. The main reasons for the fall
in exports of hosiery goods are keener
competition from other uexporting
countries like Japan, Honk Kong etc.,
the higher prices of the Indian goods
and the setting up of hosiery factories
in overseas markets where the tariff
has been raised with a view 1o giving
protection to the loca] industry.

Agitation in East Pakistan

«gg, S Shri P C. Boroosh:
"7 Shri Raghunath Singh:

Will the Prime Minister be pleased
to state:

(a) whether it iz a fact that Presi
dent Ayub recently charged that the
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agitation going on in East Pakistan
had its base in Calcutta;

(b) if so, whether Government of
India have looked into the correctness
of this charge; and

(¢) with what result?

The Minister of State In the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir. State-
ments on these lines, made by Presi-
dent Ayub Khan, have been reported
in the Press.

(b) and (¢). The question does not
arise as the charges are completely
baseless.

Disarmament Conference

Shri Bibhnti Mishra:
Shri P. C. Borooah:
Shri Raghunath Singh:

| Shri Shree Narayan Das:

| Shri Basappa:

{_ Shri Mohsin:

Will the Prime Minister be pleased
to state:

(a) the main proposals made by the
Indian delegation at the recent Geneva
Disarmament Conference; and

*29.

(b) with what result?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshml Menon): (a) and (b). The
Indian delegation has not tabled any
formal proposals but has made some
suggestions, both ‘procedura] and sub-
stantive. The Conference has accept-
ed some of these proposals, e.g., the
idea of informal  discussions and
establishment of Committees in ad-
dition to plenary meetings. Pursuant
to a suggestion, also put forward by
India, a Sub-committee has been estab-
lished, consisting of the three nuclear
powers attending the Conference, to
negotiate settlement of differences re-
garding a Treaty on suspension of
nuclear tests. The Indian Delegation
Jhas further suggested that in =ddition
to efforty to reconcile differences and
reaching agreement on complete and
general disarmament the Co-chairmen

of the Conference comsider prepara-
tion of an agenda consisting of in-
dividual measures which may assist
towards that goal, such as non-disse-
mination of nuclear weapons, establish-
ment of nuclear free-zones, and agree-
ment on an armament truce. These
suggestions are still under the con-
sideration of the Co-chairmen of the
Conference.

The Indian delegation and the de-
legations of the other geven new mem-
bers of the Disarmament Committee
have also urged the nuclear powers to
consider a practical and multually
acceptable system of verification with
a view to reaching an agrzement on
the cessation of nuclear weapons. It
is understood that the nuclear powers
have promised to consider the infor-
mal proposals made by the ~eight
members including India in this be-
half.

Manufacture of Terylene Fibre

30 Shri Warior:
) Shri Vasudevan Nair:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether licence has heen isfued
to the Imperial Chemical Industries
(India) to set up a plant for the manu-
facture of terylene fibre in India; and

(b) if so, the details thereof?

The Minister of International Trade
in the Ministry of Commerce  and
Indusiry (Shri Manubhaj Shah): (a)
and (b). The Imperial Chemical In-
dustries (India) Private Limited have
been granted licence under the Tndus-
tries (Development and Regulation)
Act for the establishment of a new
Industrial undertaking at Bombay
under the name and style of Messrs
Chemicals and Fibres Limited, Bom-
bay for the production of polyester
staple fibre (terylene) with a capacity
of 4,500,000 lbs. (Four million five
hundred thousand lbs.) per annum.
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.Survey of Employment Potentlal in
Industries

=31, Shrimati Maimoona Sultan: Will
ithe Minister of Labour and Employ-
ment be pleased to state:

(a) whether a survey as to the
«employment potential of the different
industries in the country was made by
the Directorate of Employment Ex-
«hanges recently; and

(b) if so, what were the findings?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) No.

(b) Does not arise.

Pre-Fabricated Houses

*32. Shri Basappa: Will the Minis-
iter of Works Housing and Supply be
pleased to state:

(a) whether Government arc going
to construct pre-babricated houses to
‘ease the housing shortage in the
capital;

(b) if so, how many they want to
«construct;

(e) what is
for this; and

(d) whether Government have given
approval to the scheme of Delhi
.Administration?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) to (d). Some informal discussions
have been held by the Chief Com-
missioner, Delhi, with various authori-
ties, in order to explore the possibility
of constructing pre-fabricated houses
in Delhi. No definite scheme has so
far been formulated.

the amount involved

Pakistani Propaganda on Kashmir

Shri Bhagwat Jha Azad:
*33. Shri Raghunath Singh:
Shrimati Maimoona Sultan:

Will the Prime Minister be pleased
to state whether Government propose
4o take some radical steps to counter
Pakistani propaganda on Kashmir in
4he United Kingdom?
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The Minister of State in the Minis-
try of External AFNairg (Shrimati
Lakshmi Menon): Government are
constantly taking steps to place tlie
Indian view-point in regard to XKash-
mir before the public of the United
Kingdom. They do not consider it
necessary to take any so-called “radi-
cal steps” to counter Pakistan’s pro-
paganda on the subjectt This pro-
paganda has recently consisted mainly
of a pamphlet distributed by the
Pakistan High Commission and two
small processions consisting of about
ffty Pakistan students from London
and about sixty Pakistan citizens from
Glasgow. This Pakistani propaganda
does not appear to have made any im-
pression in the United Kingdom ex-
cept in a few traditionally nnti-Indian
cireles,

Setting up of Medium Wave Trunsmit-
ters in Madhya Pradesh

*34. Shri Birendra Bahadur Singh:
Will the Minister of Information and
Broadcasting be pleased to state:

() the progress made towards the
setting up of a medium wave trans-
mitter at Raipur, Jabalpur and
Gwalior in Madhya Pradesh;

(b) by what time they are expected
to be completed and commissioned;
and

(c) whether the work on these trans-
mitters is going on as per schedul¢?

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
(a) Construction of buildings for the
transmitter Project at Ralpur and
Jabalpur is in progress. The main
transmitting equipment has already
been procured and would be installed
as soon as the buildings are ready at
Jabalpur and Raipur. The building at
Gwalior is nearly complete and the in-
stallation of the transmitter will be
taken in hand as soon as it is released
from Poona.

(b) During the year 1963,
(¢) Yes, Sir.
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Mudaliar Committee on Export
Promotion

Shri A. K. Gopalan:
Shri Shree Narayan Das:
Bhri D. N. Tiwary:
~+35, / Shri Warlor:
Bhri Vasudevan Nair:
Shri Vidya Charan Shukla:
LShrinnﬂ Renuka Ray:

Will the Minister of Commerce and
Industry be pleased to state:

{(a) what are the main recommend-
ations of Ramaswami Mudaliar Com-
mittee to promote exportg that have
been accepted by Government;

(z) waetaer action has been initiat-
€7 for implementing the recommend-
ations accepted by the Government;
and

(c) if so, the nature of the =action

‘taken?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
to (c). A copy of the Resolution No.
22-Exports(5) /62, dated the 3ist
March, 1962 indicating the main re-
commendations of Ramaswami
Mudaliar Committee to promote ex-
ports and Government’s decision there-
on is laid on the Table of the House
[Placed in Library, See No, LT-7/62].

While the Government agree that a
comprehensive programume to  deal
with the various aspects of export
promotion is needed, the specific
measures recommended by the Com-
mittee require detailed examination
and Government's decisions wil] be
announced separately at an  early
date.

Administration in former Portuguese
Territories in India

*36. Shri Hari Vishnu Kamath:
Will the Prime Minister be pleased
to state:

(a) whether those provisions of the
Constitution of India which are in
force in other Union territories have
been applied in toto to Goa, Daman
and Diu;

(b) if not, which provisions or
articles are being held in abeyance;
and

(c) the reasons therefor?

The Minister of Biate in the Minis-
try of External Affairs (Shrimat
Lakshmi Menon): (a) Yes, Sir.

(b) and (c). Do not arise.

Oil Company Workers in
Asgam

Shri Raghunath Singh:
Shri P. C. Borooah:
( Sbri Nath Pai:

JShﬂ Shree Narayan Das:
*31.

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that
workers employed be contractors on
behalf of oil companies in Assam,
who have been on strike for some
time, have sent a memorandum to
Government asking them to refer
their disputes to arbitration; and

(b) if so, the reaction of Govern-
ment in this regard?

The Minister of Labour in the
Ministry of Labour and Employment
(8hri Hathi): (a) and (b). A repre-
sentation was received from the
Assam Oil Company Contractors’
union on behalf of the workers of
the contractors of Oil India Ltd.
demanding that the dispute may be
referred to arbitration. It was not
possible to accede to this request, as
this union was not considered com-
petent to represent these workers and
the necessary agreement for referring
the dispute to arbitration between the
parties concerned has also not been
received. A settlement in concilia-
tion was arrived at between the Assam
Petroleum Mazdoor Union and the
Contractors of Oil India on 23rd Decem-
ber, 1981 and work is reported to be
going on normally.
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Small Scale Industries

38, Shri P. C. Borooah:
Shri Shree Narayan Das:

Will the Minister of Commerce
and Industry be pleased to state:

(a) whether an international plan-
ning team for small-scale industries
has of late been appointed;

(b) if so, whether India is repre-
sented on this team;

(¢) what is the envisaged study
programme of the team;

{d) who are its members; and

(e) what are its terms of reference?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (e). A state-
ment is laid on the Table of the
House. [See Appendix I annexure
No. 2].

Art Silk Yarn

*39 J Shri Warlor:
3 Shri Vasudevan Nair:

Will the Minister of Commerce
and Industry be pleased to state:

(a) whether it is a fact that price
of imported art silk yarn has gone
up within the last month;

(b) if so, by what percentage; and
(¢) the reasons thereof?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
(a) to (c). It is true that the price
of the imported art silk yarn has gone
up gradually. However, it is not pos-
sible to assess accurately the rise or
fall of prices of art silk in any parti-
cular month. On the whole, the
availability of art silk yarn to the
manufacturing industries both from
the indigenous manufacture and
imported yarn has been continuously
going up during the last three years.
Evety effort is being further made
to increase the supplies by stepping
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up indigenous production on the one
hand and by allowing imports of this
art silk yarn against larger exports of
finished fabrics. The shortage how-
ever continues because of the growing
demand.

Employees’ Provideat Fund -
Scheme

*40. Shrl Basappa: Will the Minis-
ter of Labour and@ Employment be
pleased to state:

(a) what are the new industries to
which Employees’ Provident Fund
Scheme has been extended; and

(b) how many new workers have
been brought under the coverage of
this Scheme?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a). The Empoyees’
Provident Funds Act, 1852 and the
Employees’ Provident Funds Scheme,
1852 framed thereunder, were
applied initially to six indus-
tries in 1852.  Fifty six addi-
tiona! industries have been covered
under the Act and the Scheme since
July, 1956. A statement showing the
industries covered so far under the
Act and the Scheme is placed on the
Table of the House, [See Appendix 1
annexure No. 3.]

(b) About 16'38 lakhs of additional
workers were covered from the 1st
August, 1956 to 31st December, 1961
bringing the total number of workers
covered to 31:03 lakhs at the end of
December, 1961, in exempted and
non-exempted establishments.

Planning Boards in States

Shri Raghunath Singh:
Shri Basappa:
Shri Shree Narayan Das:

*4l. { Shri Venkatasubbiah:
Shri Vidya Charan Bhukla:
Shrl A. B. Saigal:

1 | sori Rishang Keishing:
Will the Minister of Planning be
pleased to state:

(a) whether Commission

Planning
has suggested that State Planning
Boards be set up in the States; and
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(b) if so, the reaction of State
Governments therson?

The Minister of Planning and
Labour and Employment (8hri
Naxtla): () Yes.

(b) Replies from the Chief Minis-
ters of States indicating their views
are awaited,

De Jure Transfer of Former
French Possessions
in India

Shri Harl Vishnu Kamath:
Shri Indrajit Gupta:

*42. J Shri Vidya Charan Shukla:
Shri D. C, Sharma:
Shrl H. N. Mukerjee:

Will the Prime Minister be pleased
to state:

¢a) whether India exercises de jure
sovereignty over the former French
possessions in India; and

(b) if not, the reasons therefor?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). A
treaty was signed on the 28th of May,
1956, between the Governments of
India and France under which the
latter ceded these territories to India
in full sovereignty. The treaty will
come into effect on its ratification by
the Government of France.

Persons Registered with Employment
Exchanges in Andhra Pradesh

1. Shri E. Madhusudan Rao: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the number of persons (grad-
uates and non-graduates) registered
during the year 1961-62 in the various
Employment Exchanges in Andhra
Pradesh; and

(b) number of such persons in both
the categories who were provided
with employment assistance during
the same perjod?

The Minister of Labour in the
Minisiry of Labour and Employment
(8hri Hathd): (a) and (b). Statistics
of educated persons are collected at
quarterly intervals. Information for
the quarter January-March, 1962 is
not yet available. Information for
the period April-December, 1981 is
given below:

Registra- Placement
tions effected

cffected during
Category during April-
April- December
December 1961
1961
Graduates . . 5,974 2,014

Matriculates (Includ-
ing intermediates)

Below Matriculation
Standard (including
illiterates)

41-316 8,678

1,05,848
1,53,138

13,383
24,075

ToTAL .

Central Park in Connaught Place,
New Delhi

2. Shri E. Madhusndan Rao: Will
the Minister of Works, Housing and
Supply be pleased to refer to the reply
given to Unstarred Question No. 1040
on the 2nd December, 1861 and state:

{(a) whether any deccision has s;.m:e
been taken on the shortening of the
Central Park in Connaught Place
with a view to provide more parking
space there; and

(b) if so, the details thereof?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
{a) Not yet

(b) Does not arise.

Construction of Bachelors’ Hostel in
New Delhi

3. Shri E. Madhusadan Rao: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether any action is being
taken for the construction of a Bache-
lors' Hostel in New Delhi for giving
accommodation to the non-family
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officers and staff of the Central Secre-
tariat;

(b) if so, the details thereof; and

(c) the time by which the work
will actually be carried out?

The Minister of Works, Housing and
Supply (Shri Mehr Chand EKhanna):
(a) to (¢). There is a proposal to con-
struct two hostels in New Delhi—one
for single men and another for single
women employees in the pay group of
Rs. 150 to Rs. 500. The details of the
proposed hostels have not yet been
finalised. It cannot, therefore, be
indicated precisely when the work
will be carried out.

Buailding and Construction Machinery

4 J Shri Subodh Hansda:
\_ Shri S, C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that self-
sufficiency has been achieved in build-
ing and construction machinery;

(b) if so, whether import of such
maghinery from outside has been
stopped; and

(c) it
stopped?

The Minister of Industry in the
Ministry of Commerce and Industry
{Bhri Kanango): (a) By and large
the country is self-sufficient in build-
ing and construction machinery,

(b) Yes, Sir.

(c) Does not arise.

not, when this will be

Documentary on Warangal and
Kakatiya Dynasty

5. Shri E. Madhusudan Rao: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether the Documentary films
on ‘Warangal’ and ‘Kakatiya Dynasty’
have been completed; and

(b) if so, the time by which the
documentaries will be exhibited to
the public?

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
(a) The Films Division have recently
completed production of a documen-
tary film “Andhra Pradesh”, which
inter alia containg sequences relating
to the monuments of the Kakatiya
period in Warangal.

(b) The documentary is tentatively
scheduled for release in cinema houses
from the 22nd June, 1962.

Loans to Coffee Growers

Shri §. C. Samanta:
6. Shri Subodh Hansda:
[ Shri M. L. Dwivedi:

Will the Minister of Commerce an®&
Industry be pleased to state:

(a) whether small growers of coffee
are granted flnancial and other aids
by the Coftee Board;

(b) if so, what grants in the form
of loans were disbursed during the
years from 1958 up-to-date;

(c) whether the procedure to grant
loans is cumbersome and delaying;
and

(d) if so, what steps have been
taken to simplify the procedure?

The Minister of Internationa! Trade
in the Ministry of Commerce and
Industry (Shrl Manubhai Shah): (a)
Yes, Sir,

(b) Rs. 18.48 lakhs as loans.
(c) and (d). No, Sir.

Newsprint from Palas

Shri Raghunath Siagh:
8, i-sm Rameshwar Tantia:
sShri Shree Narayan Das:
| Skri Mohan Swarup:

Will the Minister of Commeroe and
Industry be pleased to state:

(a) whether it is a fact that the
Forest Research Institute has evolved
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a new quality of newsprint from
Palas a hitherto unknown species to
the newsprint industry;

(b) it so, whether the economics of
this process has been examined; and
(c) the result thereof?

The Minister of Industry in the
Ministry of Commerce and Indusiry
(Shri Kanungo): (a) to (c). Experi-
ments carried out at the Forest Re-
search Institute, Dehra Dun, on the
production of newsprint with Palas
as the Principal raw material, have
vielded encouraging results on a pilot
scale. Further experiments are
continuing with a view to improving
the gquality of the product. The
economics of the process has yet to
be worked out.
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Industrial Estates in Punjab

10. Shri P. C. Borooah: Will the
Minister of Commerce and Indasiry
be pleased to state:

(a) the number of industrial estates
that were proposed to be set up in
the Kangra and Hoshiarpur districts
ot Punjab;

(b) whether any of them falls
within the area proposed to be
evacuated in connection with the
implementation of the Beas Dam pro-
ject;

(c) if so, how many and which
ones; and

(d) how the schemes for opening
of the industrial estates are now pro-
posed to be medifled?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri EKanungo): (a) Two urban
industrial estates and four rural indus-
trial estates in Kangra district and
one urban industrial estate and two
rural industrial estates in Hoshiarpur
district are proposed to be set up.

(b) No, Sir.

(¢) and (d). Do not arise.

Indo-Pakistan Moveable Propertiy
Agreement

11. Shri P. C. Borooah: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether the ninth meeting of
the Implementation Committee set up
under the Indo-Pakistan moveable
property agreement was held in March
this year;

(b) it so, what .settlements were
reached therein; and

(¢) whether this meeting marked
the final settlement of all the issues
involved?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Ehanna):
(a) Yes.
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(b) Settlement was reached on a
number of items, such as transfer of
the remaining lockers and safe
deposits still left with banks, exchange
of further lists of shares and securi-
ties of evacuees lying with banks,
exchange of verified lists relating to
Post Office Savings Bank Accounts
and Certificates, transfer of post-
partition Savings Bank Accounts and
certificates, transfer of gold Iloan
accounts and verification of the claims
-of contractors.

{c)} No. Another meeting has been
fixed for July, 1962.

National Institute of Designs,
Ahmedabad

12. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether an interior designer of
London was recently invited to India
in connection with the construction of
the new National Institute of Designs
.at Ahmedabad;

(b) if so, in what respects his advice
weas sought; and

(¢) what were his
tions/suggestions?

recommenda-

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir.

(b) and (c). Do not arise.

Caffeine from Tea Waste

13. Shri P. C. Borooah: Will the
Minister of Commerce and Imdustry
‘be pleased to state:

(a) whether a new method for com-
plete extraction of caffeine from
Assam tea wastes has been recently
developed at the Regional Research
Laboratory, Jorhat;

(b) if 80, what are the
Peatures of this method; and

salient

(c) whether Government consider
it worthwhile to popularise the
wethod?
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Iindusiry (Shri Manubhai Shah): (a)
Yes, Sir. .

(b) and (¢). The salient feature of
*this method is that tea waste is boiled
with aqueous alkali in a steam heated
extractor. The extraction is repeated
with fresh water and the fotal extract
is evaporated to dryness. The
powdered dry alkaline tea waste
extract is again continually extracted
with ammoniacal chloroform to yield
80 to 95 per cent of Caffeine. The use
of ammoniacal chloroform is found te
increase the yield of caffeine and also
to speed up the process of extraction
of caffeine from alkaline extract. Pilot
plant scale studies will have to be
undertaken before it can be decided
whether it is worthwhile to popularise
this process.
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Strike iz J.E. Rayon Factory, Kanpor

15. Shri §. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether J. K. Rayon Workers’
Union, Kanpur has approached the
Central Labour Ministry to intervene
in the general strike in J. K. Bayons,
Kanpur for a solution;

(b) it so, whether any officer has
been deputed to solve this matter;

(c) whether any advice has been
given to State Government in this
maitter; and

(d) whether this strike is continu-
ing since January, 19627

The Minister of Labour in the
Ministry of Labour and Employment
(Shri HathD: (a) to (¢). A telegram
received from the union requesting
for intervention in the dispute was
sent to the Government of Uttar
Pradesh for disposal, since the matter
fell within the jurisdiction of that
Gevernment

(d) K is understood that the strike
has since bren called off

Indo-Yugosiav Trade Agreement

16, Shrimati Maimoona Sultan:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether an Indo-Yugoslav
Trade Agreement was signed in
February, 1962;

(b) if so, what are the main terms
of the apgreement; and

(c) how far the trade between the
two countries is expected to nise in
the current year under the terms of
the agreement?

The Minister of International Trade
in the Ministry of Commerce and
industry (Shri Manubhai Shah): (a)
No. But a Protocol was concluded on
6th February, 1062 extending the
validity of the Trade and Payments
Agreement signed on 2Ist January,
1860 upto 21st January, 1964.

147(ai) LSD-—3.

(b) The Agreement and thce Pro-
tocol are both available in the Library
of the House.

(c) The volume of trade (imports
plus exports) in the current year is
likely to increase by about Rs. B crores
as compared with the last year.

Rehabiflitation of Displaced
Persons

17. Shri Basappa: Will the Minis-
ter of Works, Housing and Supply
be pleased to state:

fa) the total amount spent on dis-
Placed persens so far from West
Pakistan and East Palistan;

(b) whether the work of rehabili-
tation of displaced persons has come
to an end; and

() if not, how long it wil
continue?

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): (a) About Rupees 400
crores which includes R.F.A. loans.

(b) and (c). The work of rehabi-
litation of the displaced persons has
now opractically come to its end.
There i1s however considcrable resi-
duary work particularly in respect of
the displaced persons from East Pakis-
lan, which is likely fo take about
two more years to he completed.
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Atomic Plants

19. Shri Umanath: Will the Prime
Minister be pleased to state:

(a) the number of atomic plants to
be locaied during Third Plan period;
‘and

{b) whether the Madras Govern-
ment have represented for the loca-
tion of a plant in Madras State?

L]

The Prime Minister and Minister
of Lxterna)l Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) The first atomic power
station 10 be located at Tarapur on
the west coast of India is likely to be
completed by the end of 1966.

No decision has yet been taken
regarding other atomic power stations.
The Planning Commission has, how-
ever, authorised the Department of
Atomic Energy to select a suitable
site for a nuclear station in the area
of Delhi-Punjab-Rajasthan-Uttar Pra-
desh. The Expert Committec set up for
the selection of suitable sites for
locating future power stations has
submitted its report on the suitability
of a site in this area. The report is
under consideration.

The Expert Committee has also been
asked tp prepare a list of about six
other suitable sites for nuclear power
stations in the country which can be
used whenever the need arises during
the Third and Fourth Five Year
Plans. At least one such site should
be in South India, preferably in
Madras State.

(b) Representations have been
received from various State Govern-
ments including Madras for the loca-
tion of an Atomic Power Station in
their State.
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RE: MOTIONS FOR ADJOURNMEN1

Mr. Speaker: Before taking up the
ealling attentiorv notice, I wish to-
refer to a letter that has been written
by the Leader of the Communist
Group to me. Of course, it is a very
affectionate letter—I always expect
that from my hon. friends. But he
has some fears that I have changed
some practice dealing with adjourn-
ment motions without reference to
the hon. Members. I assure him that
I have not done anything of that sort.

He has referred to what I said yes-
terdav that the adjournment motions
that had been tabled or given notise
of yesterday would be taken up to-
day and I would waive the objection
of any delay having taken place in
notice being piven. Then he has com-
plained that so soon after he had pro-
mised me his full support and co-~
operation, I had perhaps changed
something, which was not to his taste.
1 assure him that I wéuld not do that
unless 1 can persuade hum to accopt
something different.

My only idea was this—perhaps the
statement that appeared in the
Statesman gave a wrong impression
of my idea—that there are certain ad-
journment motions that need not be
mentioned here. They are sometimes
on matters so trivial that we only
spend unnecessary time reading them
or referring to them or doing some-
thing else about them. But there are
certainly some motions that must be
referred to. Members feel agitated
about them; wunless they are dealt
with  immediately, they do not
feel inclined {o take up any other
business.

What I imtend doing is to invite the
lcaders of the main Groups to @
meeting. We will sit together to
devise such methods as may be agree-
able to them also and as may serve
the purpose we have in view, as may
also save as much time as possible, ao
that no wastage of time might take
Pplace:
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Otherwise, I have not done anything
contrary to the practice that has so
far been followed. I intend bringing
in certain modifications, but after per-
suading them and after discussing
with them all that they desire. We
will sit together for this purpose. If
they have the time, we can meet to-
day immediately after we conclude
the business and decide what should
be done.

There is one thing more I would
like to say. I am surc the hon. Leader
of the Communist Group is not going
to withdraw his co-operation which
he promiseq the other day so scon
simply because I have disallowed his
adjournment motion.

Shri A. K. Gopalan (Kascrgod). No,
Sir.

Mr. Speaker: I am sure it would be
agrecd that at least some time should
be given to the Minister, as well as
to me when I can make up my mind
or collect some _information about an
adjournment motion. Sometimes it is
only a minute before the Speaker
comes here that the adjournment
motion is handed over to him. He has
no time to look into it. My prede-
cessor, Shri M. A. Avyangar, was al-
ways complaining that when quos-
tions were being put and answered
here he had to look into adjournment
motions, consult his office and get in-
formation. That does not look nice.
That detracts from the dignity of the
Chair. The hon. Members also would
not like that that should be continued.

Shri A. K, Gopalan: This was not
iike that.

Mr. Speaker: 1 am not saying this
is like that.

So, what I would request the hon.
Members is this, that whenever an
adjournment motioa is to be given, it
should be given at least 15 minutes in
advance of the commencement of the
House, go that I might be able to get
any information that has to be gather-
ed. And then, I assure the hon.
Members that I will be here in my
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Chamber at least half an hour before
the House commences, and any
Member who wants to see me in con-
nection with any business of the
House can come to me, and I can dis-
cuss with him anything that he wants,

Shri Gopalan wants to say socme-
thing?

Shri A. K. Gopalan: First of all, 1
want to say that there is no gueslion
of non-co-operation because one ad-
journment motion is not admitted.
During the last ten years that I have
been present here, I know that snly
on one or two occasions adjournment
motions had been allowed. But the
reason is this. We saw a report in
the Statesman of a statement given by
you, or a talk with the press, whercin
some new points had been® raised
which were not there before. So, at
first we thought you were going ‘o
have some new conventions.

Mr, Speaker: Unless I have cun-
sulted him, I would not do it.

Shri A. K. Gopalan: You did not
consult us.

Secondly, there is a difference but-
ween an adjournment motion and a
calling attention notice. 1 ean undor-
stand vour not giving consent tu an
adjournment motion, but I cannot
understand yvour changing an adjotirn-
ment motion into a calling attenticn
notice, because there is an  absoiu‘e
difference between the two. An ad-
journment motion can be disallowed,
but it cannot be changed into a cali-
ing attention notice, because the
seriousness of an adjournment molion
and the matters contained in it are
such that a calling attention nolice
cannot replace it. A calling attention
notice only asks for some informalicn
about the matter. If ve¢ want only
information, then certainly there are
other methods by which we can get
the information, by a question or
something like that. If it is a ques-
tion, then certainly we can put some
supplementaries. As far as calling
attention is concerned, it is unly
given by the Government. When Mr.
Ayyangar was here, at least somc-



131 Re: Motions

[Shri A. K. Gopalan]

times he allowed some questions for
clarification on calling attention mo~
tions. Suppose you say that really,
according to the rule, caliing atten-
tion means no question of clar.fication,
no question of putting guestions, only
explaining the position. Then, chang-
ing an adjourrmment molion into a
calling attention notice means not
even the possibility of having some
answers to supplementaries or soma-
thing like that. That is the rerason
why I said that you could have dis-
cussed this new convention with us.

Mr. Speaker: I already had that in
mind, that 1 would request the hon.
leaders of groups to meet me and
discuss it.

Shri 4. K. Gopalan: So, we will
discuss it.

Shri Tyagi (Dehra Dun): But, can
that be done without {he consent of
the hon. Member  concerned? 1
wonder if notice of an  adjcurnment
motion can be chanzed into a calling
attention notice without the Member's
consent.

Mr. Speaker: It is no question of
changing onc thing into ‘ the other,
It means that the Speaker has with-
held his consent to the adjournment
motion, notice of which has been
given, that has not been allowed, but
that another thing has been allowed.
namely a calling attention notice—
not that the same thirg has been con-
verted or changed.

Shri Surendranath Dwivedy (Kend-
rapara): No, Sir. Mayv I point out..

Shri Tyagi: If it were from ane
other Member, it is all right.

Mr, Speaker: It automatically im-
plies that the Speaker has withheld
his consent to that adjournment
motion.

Shri Surendranath Dwivedy: That
is true. There are nccasions when
the person who has given notice of
the adjournment molions feels that it
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may be converted into a culling
attention notice in order to get the
information, becaus= if it is cunverted
into an ordinary question, it will take
ten or twelve days. ‘Therefore, with
the consent of the person concerned,
this can be done and has been done
before also. .

Mr, Speaker: I would request one
thing. I have said that we will sit

_ and discuss. All these quesiions can

be taken up there. There is no need
of spending more time here. We will
sit together and all these questions
can be taken up, Those who are in-
teressted can come, not only the lead-
ers; I will call a few others, and we
can sit together and then decide what
course we will follow.

Shri 8. M. Banerjee (Kanpur): May
I submit one thing?

Mr. Speaker: Is it nccessary now
when we are going to discuss all
these things?

Shri §. M. Banerjee: Arc we going
to discuss those adjournmen: motions
which have been tabied, which you
have very kindly rejected?

Mr. Speaker: What does he want
me Lo do now?

Shri S. M. Bancrjes: 1 do nnt say
anything. According to our infurma-
tion and knowledge. whatever ad-
journment motion we have tabled, we
have tabled with the full confidence
that it relates to a matter of public
importance. You, in veur wisdom,
have either rejected or changed it
into a calling attention notice. 1 do
not dispute that. You have the right.
But I feel that it is the privilege of
the Opposition to table adjournment
motions. If even that is curtailed, I
am afraid our faith in democracy
will be shaken.

Mr. Speaker: I am telling him
exactly this, that he can press at the
meeting what hig privilege fis. 1
would not deny the privilezes he has
got. I would rather safeguard them.
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But I am telling him again and again
that he can come and sit with me.

Shri 8. M. Banerjee: But the whole
jncident will become a story after

two days.

Mr. Speaker: Now, we take up
the Calling Attention Notice; Shri
Hansda.

12:15} hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Porice FIRING IN ANDAMAN ISLANDS

Shri Subodh Hansda (Jhargram):
Sir, under Rule 197, I beg to call the
attention of the Minister of Home
Affairs to the following matter of
urgent public importance and I
request that he may make a state~
ment thereon:—

“The labour unrest in Andamans
Island leading to police firing
resulting in the death of three
pursons and injuries to many
others.”

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): Sir, it is a
somewhat lengthy statement; but I
shall try to read it out quickly.

On the 9th April 1962, the workers
of two Construction Divisions and one
Maintenance Division of the Anda-
mans Public Works Department in
Port Blair and others places in the
South Andaman Islands struck work
without notice and took out a pro-
cession consisting of about 1,500
workers to the Secretariat building.
The Principal Engineer offered to
meet the representatives of the pro-
cessionists to hear their demands and
to explain the position, The proces-
sionists, however, stated that they
had no representatives and had
gathered together in their individual
capacities. The Principal Engineer
then asked them to let him have
Lheir. demands in writing so that they
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could be properly considered. The
processionists, however, informed him
that they could not put down their
demands in writing as they were
illiterate, Later, about 10 persons
met the Principal Engineer in his
office room and made two demands.
Firstly, they wanted an increase of
Rs. 5 pm. in their emoluments and,
secondly, that a regular scale of pay
should be given to casual labour, The
Principal Engineer informed the
workers that it was not within the
competence of the local administra-
tion to sanction an increase in their
salary and the matter had been
referred to the Government of India,

As regards the other demand, they
were informed that the ,revised
strength of the various Divisions of
the P.W.D. was being fixed by the
local administration and that an
equivalent number of casual workers
would become entitled to regular
scales of pay and other benefits. The
workers, however, did not pay any
heed to the Principal Engineer and
continued to remain in the Secretariat
in spite of repeated requests to dis-
perse and return to their work, The
Labour Welfare Officer also explained
to them that all their legitimate
demands were being considered
sympathetically and they should not
resort to strike. Unfortunately the
workers, instead of returning to their
work, surrounded the jeeps of the
Principal Engineer and other officers
of the PWD and refused to let them
leave the Secretariat premises. The
police had to intervene in thisg situa-
tion to rescue the officers. At about
230 p.m. the crowd left the Secre-
tariat and marched in procession to
the PWD stores at Phoenix Bay where
GCI sheets intended for distribution
to the settlers under the colonisation
scheme were being loaded in trucks
by workers of the Andaman Labour
Force. This work was obstructed.
The District Magistrate and the
Superintendent of Police met the
workers during the evening near the
PWD stores where they were conti-
nuing to sit. Efforts were made at
length to explain to them that their
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demands were already being consi-
dered sympathetically and they were
advised not to continue the strike or
to obstruct Government-work but to
return to their own jobs peacefully.
The waorkers, however, stated that
they would not leave the spot till
their demands had been sanctioned
and also threatened that they would
not allow workers of other Depart-
ments to carry on their normal acti-
vities. The workers were advised
repeatedly that it was in their own
interest not to take the law into their
own hands and 1o pursue their
demands peacefully.

On the morning of the 10th April,
the Dustrict Magistrate and the Super-
intendent of Police were round
Port Blair at about 530 am. and
found that over 200 workers were
still squatting near the PWD store
in a hostile mood. About 40 workers
of the Andaman Labour Force who
were to report at the PWD store for
duty at 6 a.M. were not allowed to
reach the place of their duty by the
PWD workers. In these circums-
tances, the District Magistirate pro-
mulgated an order under Section 144
Cr. P.C prohibiting all meetings, pro-
cessions and demonstrations and of
assemblies of five or more persons on
thoroughfares, roads or in open
places within this area.

The order was explained to the
workers over the microphone in
Hindi and in Tamil and they were
advised that they should disperse
within ten minutes as their continu-
ing to sguat there was in contrven-
tion of the prohibitory order. Since
the workers did not leave, efforts were
made to disperse them by directing
the water hoses on them. Tear gas
was then used and a police party
with canes advanced towards the
P.W.D. workers. As soon as the police
party approached them the workers
pelted stones and empty glass bottles
on them and advanced towards it.
The district magistrate and several
other members of the police force
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including the Superintendent of Police
were hit by stones, Seeing that the
situation could not be controlled by
other measures the police were order-
ed to open fire. Five of them were
admitied to hospital, In this firing
one worker was unfortunately killed
on the spot, 23 others were injured
as a result of brickbats, cane charge
and the firing. They were immediately
tzken to hospitni. Two of the workers
succumbed to their injuries in the
hospfal and the others are fortunate-
ly out of danger. After this firing
when the police wanted to take
injured persons to the hospital the
crowd again became violent and
started pelting stones and bottles
with the result firing had again to be
resorted to. The crowd was subdued
for u short time after this firing but
later attacked the jeep carrying the
distriet magistrate and the superin-
tendent of police wio were returning
after visiting the injured persons in
the hospital. Both these officers were
mobbed and attacked by the workers
and besides hlows they were also hit
by stones. The district magistrate's
jeep was smashed and overturned.
The two officers managed to enter a
nearby building but this was sur-
rounded by the workers and heavily
stoned. Armed police were then posted
at all vulnerable pomnts in the towm
and the police were directed to patrol
the area,

Subsequent reports from the Chief
Commissioner show that the night of
the 10th April passed off without
incident at Port Blair but the P.W.D.
labour in the Bambooflat area was
not allowing any water boat to take
water from that side for the
Chatham saw mill and the power
house, A bridge has also been damag-
ed at Burmanalla. On the 11th April
certain elements are reported to have
been active in the rural areas of
South Andaman Island where they
destroyed three or four wooden
bridges, completely cutting off Pert
Bleir by road from Wimberlyganj or
Bamboofiat. Telephone connections



137

between Wimberlyganj sand Port
Blair were dislosated.

The latest report from the Chiel
Commissioner i8 that no further inci-
dents have occurred. Temporary
arrangements have been made for
jeeps to pass over the culverts where
bridges had been destroyed. The
regular ferry service to Bamboaoflat
hss been restarted and but services
in the city and the rural areas are
being resumned,

This has been a very regrettable
and_ unfortunate incident. The Chiet
Commissioner has been directed to
personally conduct an inquiry into
‘the firing and other connected inci-
dents as early as possible. To assist
him in maintaining law and order the
Chief Commissioner had on the 1lth
April rcjuested that arrangements
might be made to send him one com-
‘pany of armed police. The Govern-
ment of West Bengal were according-
ly requested to send one company of
armed police by air immediately to
Car Nicobar from where they would
be ferried by air to Port Blair. Halt
a company of armed police according-
1y left Calcutta on the 13th and the
other half on the 14th April. Condi-
tions in the island are returning to
normal. The P.W.,D. labourers have
resumed work since yesterday.

Shri A. K. Gopalan (Kasergod): 1
want a clarification. After the firing,
according to the letters and telegrams
that w- have received, the police offi-
cers are moving from house to house
rerrorising the people so that the
people are even afraid to come out
of their houses. Will the Minister
see that this fear that is there among
the people after the firing is not in-
creased by the tyranny and suppres-
sion of the police officers thus going
from house to house?

Shri Lal Bahadar Shastri: I have
no information on that point, But if
there is anything like that it would
cetainly be stopped promptly.

Shri Naih Pal (Rajapur): Mr.
Speaker, this House iz directly res-
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ponsible for what has happened in
the Andamans, apd we would like to
have a little more assurance from the
hon. Home Minister regarding the un-
happy developments to which he has
just referred. First, there is the time-
honoured excuse that firing was re-
stored to because there was resort to
stone-throwing. We have heard it in
this House and in this country um-
pteen times. May 1 know the extent
of the injuries suffered by those two
loyal officials, the District Colleetor
and the Superintendent—and what are
the reports of the medical authorities
of the Andamans rcgarding those in-
juries? Secondly, may I know whether
the Home Minister is conptemplating
the extension of the benefits of the
Indian trade union laws to those un-
fortunate labour, and thirdly, since it
is the Commissioner who is involved
in this firing, may I know whether
we will be having an independent and
impartial c¢nquiry in addition to the
official himself who is responsible for
ordering the firing?

Shri Laj Bahadur Shastri: The hon.
Member is mistaken in  suggesting
that the Commissioner himself order-
ed the firing. It is not the Chief
Commissioner.

Shri Nath Pai: The Chief Commis-
sioner is the chief executive there.

Shri Lal Bahadur Shastri: True,
but he was not there and he did not
order the firing; it was a subordinate
of his, the collector or the District
Magistrate whatever you might call
him-—who did it. The Chief Commis-
sioner has, therefore, been asked to
conduct an enquiry into this matter.

As regards the injury, etc., I have
not got the details, but as to the
question whether they were injured
or not, the situation has to be judged
in the light of what I have just now
stated: about 1,500 people defying
section 144 and defying the directions,
and not accepting any kind of persua-
sion. The crowd goes on and goes
ahead; it squats at a place and pre-/
vents the Government from workings
What has to be done in those circum-
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stances? Action has to be taken in
the light of these conditions. I do not
say that firing should immediately bc
resorted to, but every step was taken.
They were requested to be quict. A
mike was used, Position was explaineg
to them in Hindi and Tamil Hojie
pipe was used first and then tear gas,
ang even canc was used. When all
these things did not prevent their
continuing to sit at that place, when
they were defying the law and pelting
stones, ultimately, whn the authori-
ties found that it was a threatening
crowd, perhaps they had to take this
action. But I am not prepared to
justify it, because an enquiry has to
be held.

Some Hon. Members rose—

Mr. Speaker: I will allow a few
questions because so many notices
were given. But only a few questions
wmust ke put.

Shri Jaipal Singh (Ranchi Westi):
May 1 submit that the hon. Ministor
has complctely missed the point my
hon. friend Shri Nath Puai raised?
What he said was anent the Chief
Commissioner conducting the enguiry.
I am not making any personal refer-
ence to the Chief Commissioner be-
cause I have known him 1 have
visited the Islands in conncction with
the Dhebar Commission. I know the
conditions there perhaps much betier
than the hon. Minister himself. The
question is, since the Chief Commis-
sioner is the chief executive, he is the
chief responsible person—ajl the per-
sons 'may or may not havo done the
right thing, that is, the subordinates—
it is highly inmproper that an enquiry
should be conducted by him. The en-
quiry should he by somchody from
outside, may be a judicial body or a
high court judge, but certainly no! by
anveone connected with the adminis-
tration of the Islands.

Shrimatl Renn Chakravartty (Bar-
rackpore): My point is that, apart
from this enqguiry, there should also
be an enquiry as to the method by
which all these matters are referred
to the Central Government, because,
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knowing as we do how the erstwhile
Part C States like Manipur, Tripura,
ete, were being administered, it may
be pointed out that there are long-
standing grievances which are never
attended to and ere still hanging fire,
Even now, one point has not been
made clear in the statement of the
hon. Minister, namely, how long it
has taken the local administration
fo fefer the matter to the Central
Government. 1 would like to know,
for instance, when this wage question
was referred to the Central Govern-
ment; how long ago had it been rais-
od, for it is clear that they had reach-
ed the end of the tether, their
patience, for it i1s only at the last they
could have gone to this extent. There-
fore, the whole administrative machi--
nery has also to be enguired into.

Shri Lal Bahadur Shastri: 1 could
meet that point, and I would like te
clarify it. 1 do not say that things.
are not delayed in the processing of
cases. But, in so far as this particular
matter i1s concerncd,—increasing their
allowances and  basic  wages—this
matter was referred to this Govern-
ment only in the third week of
Fcbruary.

Shrimatl Renu Chakravartty: What
about the local administration? When
was it raised with them? There are
no trade union laws there.

Shri Lal Bahadur Shastrl: Yes.
Anyhow, I mercly wantcd to say that
it came here in the third week of
February. The matter was discussed
in the month of March and we were
about to take a decision on this mat-
ter in this very month.

Some Hon. Members rose—

Mr, Speaker: Shri Tyagi.

Shri H. P. Chatterjes (Nabadwip):
Sir, T had tabled an adjournment
motion and this Calling Attention
Notice has come on that.

Mr., Speaker: I have called Shrk
Tyagi:
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Shri Tyagi (Debra Dun): Sir, I am
_one with my hon. friends on the oppo-
site side in their sentiments about
this shooting. These incidents are
now repeating in the country, and
they are a symptom of the deep-
rooted disease, I would therefore
suggest, and the hon. Minister might
agree, to have a discussion and know
as to how the House react to this
question of shooting.

As regards the enquiry, I also feel
that there should be an independent
enguiry into this matter. My hon.
friends on this side of the House are
also equally sorry for this shooting.
We do not welcome it, nor are we
proud of it. Actually we are asham-
ed that the police had to resort to
shooting. The fact may be that there
was np other alternative,

Therefore, Sir, I submit that a fair
enquiry may be held so that the
country may know that the hon,
Home Minister is keen to awvoid such
incidents in future.

Shri H. P. Chatterjee; The mat-
ter is very serious in all conscience.
People wanted brcad and they were
shot at. May I ask the hon, Minis-
ter whether he is prepared to go
there himself with some of the
Members of the Opposition to en-
quire intp the matter and do the
needful?

Mr. Speaker: You can't expect
him to make enquiries.

Shri Hari Vishnu Kamath
(Hoshangabad): ‘Has the Govern-

ment any serious objections to in-
stituting a judicial enquiry into the
matter? What are the objections of
the Government to holding a judi-
cial enquiry?

Mr, Speaker: That suggestion has
been made, and the Government
have tp think over it whether they
Are prepared.

Shrj Hari Vishou Kamath: The
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hon. Minister has not answered Shri
Jaipal Singh's question.

Shri Nath Pai: The hon. Minister
was telling the House that the Com-
missioner has been asked to enquire
into the matter. We want to know
what are the objections ang difficuls
ties in accepting our suggestion,

Shri Hari Vishnu
want a judicial enquiry into the
matler. Why should the persist in
having an executive enquiry? There
are so many High Court judges.

Kamath: We

Mr. Speaker: That is being consi-
dered.

Shri A. K. Gopalan: It has already-
been said that wherever there is
firing as far as possible a judicial
enquiry *will be  conducted. That
has been said before in this House.

Shri Nath Pai: Will the hon. Min-
ister make facilities available for a
few Members of Parliament to go-
and see the conditinns there (Inter-
ruption)? We do not want a free
treat, we will pay our expenses
(Interruptions).

Shri Nambiar (Tiruchirapalli):
This is a police report; we do not
believe it.

Shri Lal Bahadur Shastri: Sir, it

Shri Nath Pai: We arc not able to
hear,

Shri Lal Bahaduy Shastri: It is so
confusing. You are all talking, I
am sorry I cannot listen to every-
body. Well, I see the justification,
I had in my mind even before, that
affer the Chief Commissioner’s en-
quiry if we do not feel satisfleq we
might hold another enquiry. But it
will delay matters. Therefore, I
think...... (Interruption),

Mr. Speaker: Order, order, Let us
listen to him
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Shri Lal Bahadur Shastri: There-
‘fore, 1 feel that we will send a judi-
cial officer from Maharashtra to make
an enquiry into the matter.

8hri Harl Vishnu Kamath: For
once he has decided well

Shri Tyagl rose—

Mr. Bpeaker: Order, order. I think
the House is now satisfied.

12.33 hrs.
RE: PROCEDURE

8hri Tyagi (Dehra Dun): Sir, I
rise to a point of order,

Mr, Speaker: In a vacuum?
Shri Tyagi: Yes, Sir.

Mr. Speaker: That business has
been concluded.

Shri Tyagi: The rules permit, Sir,
that when one business is over and
another is to begin we may raise a
point of order about the procedure,
programme or the agenda before the
House.

Mr. Speaker: What is that?

8hri Tyagl: I want to seek your
ruling on a matter so that it may go
on record. I had sent a Calling At-
tention Notice regarding police firing
on a mob at Allahabad. There were
Quite a few casualties. But you were
pleased to withhold permission. I
received information this morning
that the Spesker had withheld per-
mission to the matter being raised in
the House. I would like to know
purecisely the reasons for which this
is mot being allowed. No doubt, this
is really a matter of law and order.
But 1 would like to know to what
extent law and order questions will
be gllowed and to what extent not
allowed.

Mr. Speaker: If even senior Mem-
" bers persist like that, it becomes difi-
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cult for me. I would request huan.

Members to exercise restraimt-in sueh

matters. First of all, it is purely a -
matter of law and order for the Btate

to deal with. If we discuss it here,

it will create some conflict. There

were some adjournment motions also

relating to State subject.

Shri 8. M. Banerjee (Kanpur): But
it was refused to be discussed in the
State Assembly.

Mr. Spesker: So, is he going to
raise it here? I have disallowed some
adjournment motions on the ground
that they relate to a question of law
and order, which is purely a BState
subject. If we begin to discuss mat-
ters that are to be dealt with by the
States, we will be coming into con-
flict with them and, perhaps, we may
not be able to work here because
they would take up other matters
which are the concern of ours, and
there would always be gquarrels and
fights and the €onstitution cannot be
worked at all, It is possible that a
particular hon, Member may feel very
strongly on a particular point. Even
then, the principles that are laid
down have to be followed. This is
purely a matter of law and order and.
therefore, cannot be raised here in
this forum, whether it be by an
adjournment motion or by a calling
attention notice. It cannot be raised
here in any of these ways and, there-
fore, it was disallowed. 1 hope Shri
Tyagi would be satisfled with that. It
should mot be discussed further.

Shri Tyagl: There is only one point
for clarification. 1 entirely agree
with you that we cannot discuss mat-
ters which do not Tbelong to this
House. Here it is a matter of law
and order,

Shri U. M. Trivedi - (Mandsaur): On
a point of order.

Mr, Speaker: Let the first point of
order be over.

Shri Tyagl: You are pertectly right*
in holding that the law and order
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Iptoblem.. which is a State subject,
oannot be made a part of the proceed-
ings of this House, and I entirely
agree with you. Your ruling is per-
fectly justified because we cannot
take up any subjects pertaining to the
States. But this device of calling
.attention notices was invented with a
view to enable the House to get ac-
quainted with the position. In a
calling attention notice we cannot put
any supplementaries, nor can we dis-
cuss the subject. It is precisely men-
tioneqg in the Rules of Procedure. So,
it is only for securing first-hand
knowledge of the position.

Mr. Speaker: But Shri Tyagi forgets
that we have just now had a calling
attention notice on which so many
questions were asked.

Shri Tyagi: Because you permitted
it; you should not have.

Mr. Speaker: Just now, when I was
prepared to make a departure, I was
criticised for that. Unless 1 have
taken into confidence all the leaders
of the groups, I could not make a
departure. There was objection
because that was being allowed pre-
viously. Therefore, I will have to
persuade hon. Members here just to
stick to the rules that are there.
Therefore, if the subject relates to a
question of law angd order, it cannot
be allowed to be discussed here or
raised here, irrespective of whether
it be in the form of an adjournment
motion or a calling attention notice.

Shri 8. M, Banerjee: In this parti-
cular case, the law and order
problem.

Mr. Speaker: Now I have closed
that subject. I would request the
hon. Member just to stop there.

Shri 8. M. Banerjee: I am in your
hands. But if the State Government
do not institute an enquiry, what is
the remedy?

Mr, Speaker: Then too, we cannot
raige 1. here. Now papers to be laid
on the Table.

12.39 hrs.
PAPERS LAID ON THE TABLE

REPORT RELATING TO ACCIDENT IN
Sarrr KaJOrRA COLLIERY

The Minister of Labour in the Min-
istry of Labour and Employment
(S8hri Hathi): I beg to lay on the
Table a copy of Report relating to the
accident in Sarpi Kajora Collery on
the 23rd March, 1962 [Placed in
Library, See No. LT-4/62].

Arr Srx (ProbuUcTION AND DISTRIBU-
1I0N) CONTROL ORDER

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): 1 beg to lay on the
Table a copy of the Art Silk Tex-
tiles (Production and Distribution)
Control Order, 10682 publisheq in
Notification No. S.0. 1059 dated the
7th April, 1962, under sub-section (8)
of section 3 of the Essential Commo-
dities Act, 1955, [Placed in Library,
See No. LT-5/62].

Cowpucr oF ELECTIONS (SECOND
AMENDMENT) RULES

The Deputy Minister in the Min-
istry of Law (Shri Hajarnavis): I beg
to lay on the Table a copy of the
Conduct of Elections (Second Am-
endment) Rules, 1562 published in
Notification No. S.0. 965, dated the
31st March, 1962, under sub-section
(3) of section 189 of the Representa-
tion of the People Act, 1851 [Placed
in Library, See No, LT-8/62].

1241 hrs.
PANEL OF CHAIRMEN

Mr., Speaker: I have to inform the
House that under Rule 9(1) of the
Rules of Procedure and Conduct of
Business I am nominating the follow-
ing persons as members of the Panel
of Chairmen:

Shri Mulchand Dube,
Shri Jaganatha Rao,
Shrimati Renu Chakravarity,
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Shri Surendranath Dwivedy, and
Shri Sham Nath.

I am thankful to them for having
agreed to work on the panel,

12-42 hrs.
RAILWAY BUDGET, 1882-83%

Mr. Speaker: The hon. Minister of
Railways.

The Minister of Railways (Shri
Swaran Singh): Mr, Speaker, Sir, 1
rise to place before the House the
Railway estimates for the year 1962-
83,

2, My predecessor, Shri Jagjivan
Ram, when presenting the tentative
estimate for the full year 1962-63 so
as to facilitate, as far as possible, the
grant of proportionate supplies for
the first three months of the year,
made it clear that the estimate was
“on existing rates and fares and on
the present costs.” He indicated, on
this basis, a surplus for the year of
about Rs, 13.16 crores, for credit
to the Development Fund; he added
that, as this would fall very much
short of the expenditure that will
have to be incurred in 1962-63 on
works chargeable to the Development
Fund, a temporary loan from General
Revenues was unvoidable unless the
Railway resources were augmented.
The amount of this loan, according to
the foregoing estimate, was shown in
the Explanatory Memorandum on the
Budget as Rs. 9'88 crores. Since then,
there has been a substantial increase
in the working expenses of the Rail-
ways as g result of the recent decision
of the Government enhancing the
dearness. allowance payable to lower
paid Central Government employees.
The payment, covering the period from
1st November 1961 from which date
the enhancement of the dearness
allowance is to take effect, will amount
to Rs. 12-20 crores; this increased ex-
penditure, with the earnings on pre-
sent rates and fares, will virtually
wipe out the surplus of Rs. 13:18 crores
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anticipateq In the tentative estimates.
for 1962-63 and thus increase the tem-
porary loan from General Revenues,
to finance the Railway Development.
Fund, to over Rs. 22 crores. As ex-
plained in the White Paper on the
Railway Budget, loans similar in pur-
pose but for smaller amounts were
taken during the last three years of”
the Second Plan pericd, by availing of
the provision in the “Railway Con-
vention” of 1954, which permits re-
course to such loang when necessary.
But these loans were liquidated in a
special manner, as suggested by the
Railway Convention Committee, 1960,
with the object of starting the Third
Plan period with a clean slate. It is
obviously neither desirable, nor prac-
tical, to take such loans year after
year, as will inevitably be necessary
if the Railway resources are not aug-
mented. Shri Jagjivan Ram, even in
his Budget Speech of February 1961,
had drawn attention to the fact that
there had been no increases in passen-
ger fareg in the recent years and that
increases in freight rates had also not
kept pace with the increases in cost
of transport. It has to be remember-
ed that the Railways, on the one
hand, are required as a Commercial
Department to pay all levieg such as
Customs Duty, Cess charges and
Excise Duty on coal, Sales Tax, muni-
cipal tax on buildings, etc. (totalling
about Rs. 15 crores a year at present),
over ang above the annua] payment
of dividend to -the General Revenues
at 425 per cent on increasing capital-
at-charge and Rs. 12'5 crores in lieu
of passenger fares tax; the Rallways
are also required, on the other hand,
to make large indirect contributions to
the national economy in their role as
a public utility service.

3. It may be recalled in thiz con=-
nection that the Railway Freight
Structure Enquiry Committee, in their
report of April 1957, had concluded,
after taking into consideration the cost
trends, that it was essential to revise
the then existing scale of freight rates
in an upward direction if the Rallways
were to play the part expected of them
in a period of planned development
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.and if their financial stability was to
.be ensured. The Committee went into
the question of efficiency of Railways,
to see if increased efficiency would
reduce the cost of transport and there-
by secure sufficient funds for the
Railways, and concluded that Rail-
ways were making a sustained effort
for improvement but that they should
have additional revenue by an increase
in freight rates to meet their expand-
ing needs. The Committee observed in
this connection that “any loss that the
railways may suffer hasg to be made
good, if not through increase in
freight by general taxation, and this
‘will probably affect more adversely the
prospects of industrialisation and fur-
ther expansion of trade” The *"Re-
view"”, which is being circulated with
the Budget papers, indicates in some
detail how the improved operational
efficiency of the railways, in handling
the increased traffic load, has gbviated
the need for increasing the freights
and fares in strict proportion to the
increase in the cost of staff and of coal
and other materials, After consider-
ing all relevant aspects, the Railway
Freight Structure Enquiry Committee
made proposals for increased freight
rates which  represented additional
revenue yield averaging about 12.9
per cent of the goods carnings at the
then existing rates. In the absence
of any indication, at that stage, of
the cost of implementing the Pay
Commission’s recommendations, the
Government confined the increases in
freight rates—effected from 1st October
1958—to a level sufficient to yield
additional goods earnings of about
four per cent only. Subsequently a
surcharge of five per cent was levied
on freight rates, from the 1st April,
1960, just covering the cost of imple-
menting the Pav Commissions’ main
recommendations while the more
recent minor adjustments in coal rates
ete., that have been made since 1st
July 1981, have secured very little
additional revenue (only about Rs.
1-75 crores per year).

4. With the increase in dearness
allowance and the need even other-
wise to maintain a satisfactory return

on the heavy additional capital outlay
which the Railways will have to
incur, at present day high costs, for
executing the P.an programmes, the
Railways should reasonably now
effect a further increase in the freight
rates. It must not be overlooked
that the Railway Freight Structure
Enquiry Committee’s recommendations
of April 1857 could not have taken
account of the large flnancial effect
of the subsequent two increases in
dearness allowance (one from 1Ist
July 1857 and again now) and of im-
plementation of the Pay Commission's
main recommendations from 1st July
1959. The other recommendation of
the Railway Freight Structure
Enquiry Committee in regard to Indian
Railways assuming the full liability of
a ‘common carrier’, instead of only the
responsibility of a bailee as previously,
has been implemented from Ist
January 1862. This measurc 15
expected to cost the railway revenues
about rupees two crores a year, even
though every effort will continue to
be made to prevent claims by tighten-
ing up the arrangements for security
and the marking and packing of con-
signments. With all these additional
commitments, an increase in railway
freight rates is urgently cailed for.

5. The proposal is to enhance, as
from 1st July 1962, the basic rate
charged for goods traffic by 50 nP. per
tonne, for traffic, including coal,
carried up to 40 kilometres, and one

‘rupee per tonne in the case of traffic

carried beyond 80 kilometres, marginal
adjustments being made over dis-
tances 41—80 kilometres, In the case
of foodgrains, however, the increase
of one rupee per tonne would apply
only to movements in excess of 160
kilometres, with marginal adjustment
between 41 kilometres and 160 kilo-
metres. (Shri Tyagi: It will have no
relation to mileage.) The existing
supplementary charge of five per cent
would be levied, in addition, as hither-
to. These increases will not apply to
railway materials, postal traffic,
military traffic, and export manganese
ore traffic. In the case of livestock and
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sugarcane, which are charged on
wagon basig, the incidence of the
increase will be somewhat less, The
increase in freight rates will in no
case exceed 105 naye paise per tonne,
whatever the commeodity or the dis-
tance over which it is transported.
The estimated additional yield from
goods traffic is approximately four per
cent over the existing goods earnings
of a whole year. The increase will
thus be a modest one, spread over
almost all commodities and so designed
that no commodity will suffer a large
burden. The resulting rate structure
will be slightly more telescopic than
at present. This, in fact, is justified,
since several items of cost which
have increased, are not affected by the
lengths of haul. A flat increase as
proposed will minimise the incidence
of increase in high rated commodities,
and will be a first step towards
narrowing down the existing difference
between the lowest and highest
freights, as envisaged by the Com-
mittee on Transport Policy and Co-
ordination. Further, the proposal,
resulting as it will, in a somewhat
larger percentage increase for short
distance rail traffic, would tend to
encourage its off-loading to road as is
desirable.

6. As regards passenger fares, it is
noteworthy that, except for the im-
position from September, 1857 of the
Passenger Fares Tax,—the proceeds of
which go to the General Exchequer,
for distribution to the States, and not
to the Railwayvs—there has beén prac-
tically no change in the basic passen-
ger fares of other than the air-condi-
tioned class since 1st April 1581 (1st
January 1948 in the case of season tic-
kets). The adjustments in fares made
on 1st April 1955,—apart from incre-
ase in the fares of air-conditioned class
—were quite small and merely provid-
ed appropriate relief for long distance
passengers, etc, by way of rationalisa-
tion. The levy of Railway Passenger
Fares Tax indirectly had the effect of
Hmiting the scope for increase in
passenger fare;, even though the fares
have been too low to cover the costs
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since 1957-58 when, on account of the’
interim addition to the dearness allow-
ance to lower paid staff, the Railways’
annual wage bill increased by about
rupees six crores. Even after the tax
was merged in passenger fares on 1st
Apri,, 1861,—which incidentally has
secured simplicity of accountal—the
position has not changed materially, as
the Railways still have to pay to the
General Revenues, for transfer to the
States, a fixed sum of Rs, 12.5 crores
annually, during the guinguennial
peried 1961—66, in lieu of Passenger
Fares Tax. Passenger fares, from the
point of- view of revenue to the Rail-
ways, have thus been virtually frozen
since 1st April, 1951, with no increases
to reflect even partially the increase
in the Railways’ working costs. Within
the limitations of resources, the
Railways have endeavoured in various
ways to improve the amenities for
passengers in trains and in stations,
and to ease over-crowding to the extent
possible. Although the Second Plan
estimated, and initially provided for,
an increase of 15 per cent only in the
passenger traffic during the Plan
period, the Railways were able to pro-
vide 26.4 per cent increase in carriages
and 23 per cent increase in seating
capacity, thus substantially meeting
the requirements of the additional
passenger traffic. It is true that the
passenger fares tax levied since
September 1857 and merged in railway
fares on 1st April, 19681, though not
accruing to the Railways, nevertheless
has had the effect of increasing the
incidence of burden to the railway
passengers on the average by about
10 per cent. But the fact remains
that the position in respect of the total
charge to passengers has not aitered
since 1957.

7. After careful consideration, it is
felt that an increase in passenger fares,
s0 as to yield in a full year an addi-
tional revenue of approximately 10
per cent of the passenger earnings at
the existing level of fares, would be
fully justified and, in fact, would be
a conservative measure. {(Shri
Nambiar: No, not justified).
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8. The bases of the proposed fares,
class-wise, are shown in the Supple-
ment to the Explanatory Memorandum
on the Budget which is being circula‘ed
with the Budget papers. The percentage
intrease proposed in first class fares
averages to about 15 per cent, while
that for second and third class fares
would be a little under 10 per cent.
For air-conditioned third class in de
luxe trains, the present surcharge
over third class fares will be corres-
pondingly increased, but keeping the
fares for this c.ass of travel still below
the proposed second class mail fares.
The fares for the air-conditioned
class »were put up in 1955; some fur-
ther increases will have to be made
in these fares, while maintaining a
reasonable re.ationship with the fares
for corresponding journeys by air,

In notifying the proposed increases
in the passenger fares of different
classes, oppnrtunity will be taken to
remove certain anomalies, such a3 not
affording the relief, through telescopic
charges, for long distance passengers,
which crept into the fare structure
when the passenger fares tax—charge-
able at varying percentages fom diffe-
rent distances—was merged in the
passenger fares on 1st April 1961
without making any other adjust-
ments.

It is proposed to limit the increase
in the case of season tickets to five
per cent, having regard to the desir-
ability of keeping down, as far as pos-
sible, the incidence of burden on a
large number of office and industrial
workers, The charge for season
tickets has remained unchanged since
1st January 1948, as even the passen-
ger fares tax imposed in 1957 did not
apply to season tickets. The charge
at present corresponds, in the case of
most third class monthly suburban
tickets in Bombay, Calcutta and Mad-
ras, to the walue of between 8 and 15
single journeys only, as against 50 to
60 such journey% ordinarily performed
in 2 month on such tickets. It would
not be pussible lo avoid an increase
altogether in the season ticket charges,
nor would it be justified, Wage-earn-
ers, who largely use these tickets and
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who no doubt have received subs-
tantial increase in wages since 1948,
have hitherto been protected from any
increase in this one item alone of their
living costs; even under the propos-
ed charge they will have to make only
a small additional monthly payment
towards the increased ccst of trans-
port. The average third class subur-
ban season ticket holder travels only
about 17 kilometres a day each way
on the average. Even for 30 kilo-
metres each way the increase propos-
ed will add o the cost of travel only
about 40 nP. 1n a whole month. The
average third class suburban svason
ticket holder will have to spead barely
one naya paisa extra per day.

9. Having rvgard to the proposals
for adjustments in fares and {reights
which are expected to yield additional
revenue of Rs. 21°26 crores in 1962-
63, the esiimate of Gross Traflic Re-
ceipts for the Budget year 1962-63 is
now placeg at Rs, 545-36 crores. The
evstimate of ordinary working expen-
ses is now placed at Rs. 356-80 crores,
or an increase of Rs. 11'20 crores
over the earlier estimates, tne in-
crease  representing payments on
account of increased dearness allow-
ance offset to a small extent by other
variations. In the result the surplus
for 1962-63.- which had been shown
in the earlier estimates, as Rs. 13.18
crores, is now estimated as Rs. 23.22
crores; this will be credited to the
Dovelopment Fund. This curplus of
Rs. 23-22 crores will just cover the
estimated expenditure (Rs. 23 crores)
on works chargeable to the Develop-
ment Fund in 1962-63, and will there-
fore obviate the need for a loan from
the General Revenues to finance the
Fund. These and a few other minor
changes in the carlier tentative esti-
mates for the year 1862-63 are biought
out in the Supplement to the Expla-
natory Memorandum on the Budget
and in the Explanatory notes in the
Demand Book.

10. Turning now to the transport
performance of the Railways in 1961-.
62, the first year of the Third Pian,
there is little to add to what was ex-
plained by Shri Jagjivan Ram in his
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{Shri Swaran Singh]

Budget Speech of last month; it may
be mentioned, however, that the offer-
ings of sugarcane were substantially
below the previous season (18960-61).

In the matter of coal transport,
Railway have been meeting the full
demands of the steel plants and
washeries. Further, the demand for
wagons from the outlying coalfields
were also met in full. As regards the
movement of coal for consumers other
than steel plants from the Bengal and
Bihar Coalfields, Railways moved, dur-
ing 1961-62, an additional 182 wagons
per day, which represents an achieve-
ment of about one sixth of the plan-
ned increase over the Third Plan
period from these  Coalfieds. The
rate of increase will be progressively
more in the remaining years of the
Plan as the dovelopment works are

exscuted and the rolling stock held-
ings are increased. In the Bcngal and
Bihar coalfields. while ocrasional

wegzon shortazes were frlt for inescap-
ahle reason., tolal coal loading during
1961-62 avernged 319 wagons per day
more than in the previous yeac, repre-
senting an increase of about 71 per
-cent. Although the supply of wagons
for the transport of general goods of
lower priorities was subject to some
delays, the transport position, on the
whole, was better in 1961-62 than in
the previous year, in that the pending
indents for wagons were loss.

13 hrs.

11. As regards movements planned
during 1982-63, it is programmed to
meet in full the demands of thy Siecl
plants and Washeries, and to provide
initially for a daily movement of not
less than 3,646 wagons for other con-
sumers from the Bengal and  Bihar
fields. as compared to 3,580 wagons in
1961-62 and 3,398 wagons in 1960-61.
In the later part of the ycar it would
‘be possible to improve on this figure.
No d.fficulties are anticipated in meet-
ing the requirements of the outlying
fields in full. Government's objec-
tive in the Third Plan is to siep up
production from thesc flelds. In the
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result, consumers of coal in general
may expect, and will recelve, more
supplies than during the last year.

The Railways' estimate of traffi: in
1962-68 is an additional 15 million tons,
as indicated by my predecessor in
his Budget Speech; of this, half will
be of coal and goods traffic for ssteel
plants and the other half for others,
over and above the traffic carried¢ in
19681-62. With a view to achieve the
large increase that has to be planned
for coal movements in the Third Plan,
an appreciable proportion of the in-
creased traffic will be carried in heavy
trnin loads of the new type of BOX
wagons, which are being put intdo com-
mission in increasing numbears.

12. As regards other aspects of rail-
way working, such as improvement in
the service and amenities for railway
users, public cooperation through Con-
sulative Committees, Staff Welfare
and Labour Relations, technical prog-
ress and research, etc.,, the White
Paper on the Railway Budget (1962-
63) has roeferred to these in some
detail. I shall content myself with a
brief mention of the massive prog-
ramme of construction and expansion
which the Railways have undertaken
in order to develop the capacity
required for handling the very large
increase in traffic anticipated during
the Third Plan period. During the
vear 1861-62 (first year of the Third
Plan), the electrification of 528 route
kilometres was completed; a further
350 route kilometres are expected to
be electrifiedq in 1962-83. Doubling of
track of about 600 kilometres was
comnleted in 1861-62; it is programme-
ed to complete 800 kilometres more of
doubling in the current yvear, The fleet
of locomotives was augmented by the
addition of 41 metre gauge diesel
locomotives jn 1961-62: it is expected
that 112 Broad Gauge and 19 Metre
Gauge diesel locomotives will be
rerrived in the current year. The
Chittaranjan Locomofivée Works have
begun turning out electric locomotives,
of which 21
delivered before the end of 1982-83,
including three such locomotives

are expected to be .
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already turned out, while at the same
time fully maintaining the outpit of
steem locomotives a3 in the past. The
output in the Integral Coach Factory
has been steadily increasing, and is
alse belny diversified to cover various
types of coaching stock; during the
lasé year the factory turned out 508
cosch shells and 644 coaches are
expected to be turned out during the
current year. Wagon production has
suffered difficulties owing to shortage
of materials, but these are being
steadily overcome. During 1981-62, as
many as 18,100 wagons, in terms of
four-wheelers, were manufactured,
compared with 11,084 in the previous
year. The present rate of production
exceeds 2,250 per month; this rate
will be improved upon in the coming
years. Most of the major line capa-
city works needed to cope with the
anticipated rise in traffc during the
Third Plan period and which take
time for execution, have either been
sanctioned already or else are ready
to be taken up during the current
year. The Works, Machinery and Roll-
ing Stock programme for the year
1862-63 has been placed at Rs. 205
crores, which is the highest in recent
years. The details of the works of
new line constructions are given in
the White Paper and the Budget
documents,

13. May I assure the House, Sir, in
conclusibn that it will be my constant
endeavour to maintain the good
relationship established with em-
ployees on the Railways and the
steady progress achieved in the
operating effciency of Railways as
well as in the standard of service
rendered by them, I have no doubt
that railwaymen of all grades, with
their long recorqd of achievement and
devotion to duty, will rise to still
greater heights in a common en-
deavour to fulfil the difficult task set
before the Railways. I am equally
confident that I can count on the sup-
port and encouragement of the Purlia-
ment and of the members of the
public outside, to enable me to dis-
charge the heavy responsibilities
entrusted to me.

Statement re: 158
Commonwealth

Prime Ministers’ Conference

Mr. Speaker: Hon. Members will be
able to get the budget papers in the
Lobbies,

There is an important statement to
be made by the Minister of Exteznal
Affajrs. 1 will request the Minister of
State in the Ministry of External
Aftairst to make it

Shri Hari Vishnu Kamath (Hoshang-
abad): Before that, may I make a
request to you, Sir? It was the painful
experignce of most of us on this side
of the House in the First Lok Sabha—
I do not know whether the position
improved in the Secong Lok Sabhsa—
(An Hon. Member: It continued.) to
witness the rather unedifying spectacle
of almost empty Treasury Benches
during the discussion of the Railway
Budget and General Budget.

An Hon. Member: No, no.

Shri Hari Vishnu Kamath: I would,
therefore, earnestly request you to
direct the Treasury Benches, the
Ministers concerned—the entire
Council of Ministers—to be present in
full strength during the discussion of
these Budgets when hon. Members
make their speeches (Interruptions).

Sardar Swaran Singh: 1 presume
there will be either the Minister in
charge or one of his Deputies or some-
one else representing them who would
be there

Shri Priya Gupta (Katihar): Each
Minister is a part and parce] of the
Cabinet. Therefore, whenever any
Budget is discussed, each and every
Minister should be present.

13.12 hrs.

STATEMENT RE: COMMON-
WEALTH PRIME MINISTERS'
CONFERENCE

The Minister of State in the Mini-
siry of Externmal Affairs (Shrimat
Lakshmi Menon): On behalf of the
Prime Minister, 1 wish to make the
following statement:

“Some weeks ago, Mr. Mac-
Millan, Prime Minister of the
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[Shrimati Lakshmi Menon]

United Kingdom, consulted me
about holding a meeting of the
Commonwealth Prime Ministers
in London to consider the ques-
tion of the United Kingdom’'s
relations with the Buropean Eco-
nomic Community and also the
internationa] situation. He sug-
gested that the Prime Ministers
might on this occasion be accom-
paineg by their Finance or Trade
Ministers and that the meeting
might take place early in Sep-
tamber, 1 welcomed the idea of
such a meeting and informed Mr,

Conference

MacMillan that the date suggest-
ed by him would be convenieat
to me. There have been further
consultetions among the Prime
Ministers of the Commonwealth
countries, and it has now been
decided that the meeting will
commence on the 10th Septem-
ber”.

13.13 hrs,

The Lok Sabhg then adjourned till
Eleven of the Clock onr Saturday,
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